D.G. (Min. of Defence)

Fo01
16,55 hrs.
(Mr. DEPUTY-SPEARER in the Chair]

Shri D. C. Sharma (Gurdaspur): I
congratulate the hon. Minister and the
hon. Member who precedeq me for
making a very valuable suggestion.
But while I listened to him, I asked
myself one question, and this has been
put not only by me to myself but by
others also to themselves and that
#; Are we always to believe the

experts? -

President Kennedy lost Cuba—it is
glven in his biographies—in the firet
place, because he believed in experts,
Be took the advice of experts, and he
was not able to win over Cuba. Next
fime, he turneq a deaf ear to the
advice of experts and he wag able to
do something. Therefore, I am always
veyy careful about what experts say
because I know that experts know
less and less of more and more and
they get lost in the jungles of details
end they do not see the wood for the

I was very happy to find that my
%on. friend had taken some part in the
yast war that we fought against Pakis-
fan and I was very happy that he gave
ug his first-hand experienceg of that
war. Sir, the Second Worlq War was
fought long long ago. I have not
been a soldier but I have been very
#ond of soldiers, I have been very fond
of reading books on strategy and tac-
tics and I have been very fond of
reading reminiscences of generalg and
soldiers and other persons. After
going through all these, I can assure
¥ou one thing that no two persons
have agreed about the reading of the
altuation then. Therefore, I submit,
personal experiences are not always a
very correct guide of national policy;
personal experiences are not always
the right kind of pointer to having
a national policy in any field of
national endeavour. But all the same
we have a national defence policy. .I
ask mysel! on= question: Don’t we
Bave a national policy?
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An hon. Member: No.

Shri D. C. Sharma: You say, ‘No’.
The gentleman sitting there talked
of a military coup; he talked of mili-
tary officers; he talked of armed
revolutions and all that. Therefore,
you do not think jn terms of national
defence policy. I think in terms of
national defence policy. I know what
our defence policy is.

Here is this gentleman who s
always capitalising on his being a jg%.
Why should he sit here? He musd
Bo to his seat. Otherwise, I will mnot
speak. He must go to his seat....
(Interruption).

Mr. Depuiy-Speaker: He
coming in your way.

Shri D. C. Sharma: I ask you: Wky
should this man sit here?

Mr. Deputy-Speaker: Order, order.
He is not blocking you in any way.

Please continue your speech.
[

is not

Shri D. C. Sharma: What does he
know? 1 know jafs are gresh
people. ...

= g R fag (Tigaw) : arer
TEEq  ¥UY TI9HRT 47 §EAd §
# 3147 oo Ty AT 7 fave
s Arg &

Shri D, C. Sharma: I ask this mar
to go to his seat . . . (Interruption).

Shri Randhir Singh: I care a hang
for him., Who is he to ask me to go?
If he has no respect, T am not obliged
to pay him respect.

Mr. Deputy-Speaker: I will requeri
the hon. Member to resume his speeeh
tomorrow. Whatever time he has
taken now will be deducted.

16 hrs,

MOTION RE. STATEMENT OR
EMERGENCY

Mr. Deputy-Speaker: Now we take
up the motion on the statement em
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lmerg.ency made by the Minister of
Home Affairs on the 22nd June, 1967.

Mr, Hem Barua,

Before he starts, shall we decide
on the time limit? We have got two
hours.

ot sz fagy awmar (-
q7) : 37 faa & faa 242 #7 a0
@I | A2 H ot & fa=r
HIAT AFAF @I &1 T A1 av qIA
F ¥ IFL T fqag &1 Wy @ F,
wagT W far & aw A ad
g |3 |

Mr. Deputy-Speaker: It was already
axtended by one hour.

Shri Surendranath Dwivedy (Ken-
drapara): We may extend it by one
more hour, We can sit upto 7 p.m.

NMir. Deputy-Speaker: Let us see at
6 pm. Not more than 15 minutes
each,

Shri Surendranath Dwivedy: The
Mover should have 30 minutes.

s Ry foaq (q'77) @ wEfeat
B OFH TARY | J1 A FAS FTEY

2

&\ glo Ato fardy (Matawisr)
*°T FIET 2 |

s @ faa3: SR 3 Is@
37
Q .

Shri D. N. Tiwary: What is this dis-
erimination? It is always going on
in this House. We are not going to
accept this,

Whatever the time allotted, it will
be divided half and half. ISH; W

aifafems 8, gare wr sfafqaa
This attitude is very bad.

oft o fowq {6 awa agared

Emergency
St gio Ao fand: g7 W R
T E qra faceR T e g

o At A qe (fgeedt #=1) 0
TAT QRTHET & aR § TgH &1 o Y
2 afea fafrecama 7 1 v
R gy WA Tg & g fE faw
TR A TR Et F0 & 91 91 @Y 2
@ dR A &1 dafeq cfag g ead
WX TRRAAT & AT Far o
grT, W gre el 7 Hray sav g
AR e faega gar o sq @y Far
g ? o 9% FI1E BIEIA  €RT
qrad 7 g Ja a° g fag Afeww
g Frg oY HEAT FIAT

U g4 CIAIRE Y f2at 1 § qrear
IRA g fF SwFT am mwd g7
FAT MG aareen f@.E &1 arsadn
fFfFadra oz TmEd 3w F
ATE &1 @ g1 Fio Hdo &I Ht
g fasw @@ e faaw fFar
A1 IFFT 7 Ad@T e 7 O&
L9947 a1 § & A wgra &=
g e & 39 ardi 1 e IR
at w=el gW 1 gA&! darT 9ife
fg feala aatg)

Mr. Deputy-Speaker: Does the
Minister want to say something?

The Minister of Home Affairs (Shri
Y. B. Chavan): No.

Mr. Depaty-Speaker: Mr. Hem
Barua.

Shri Hem Barua (Mangaldai): I
beg to move:

“That the statement on emer-
gency made by the Minister of
Home Affairs on the 22nd June,
1967, be taken into consideration.”

T must congratulate the hon.
Speaker for having allowed this Jee-
cusssion en Emergency.® This Indian

s .
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-Motign: re.

{shri Hem Barua)

‘Parliament has, of late, specialised in
wasting its time, energy and the tax-
payers’ money in discussing --trifles.
We know that the Indian Parliament
Was spent Rs. 1,26,500 on discussing
f#alin's daughter, Madam Svetlana.

(Interruptions).

_-.— sy a1 fanT: ﬁm E{::H fm
TR EIAT "T*‘ ana q‘?i-"’('

i

TSliri Hem Barua: I have collected

this -figure straight from the horse’s
wiouth Therv"'ore you need not har-
bbur any doubt about it.

I have gone through the statement
of the hon. Home Minister made
#he 22nd June, with utmost care and
caution and I find that this is a wvery
fisappointing staterhent because it
Boes eontrary to the expezctations that
were roused in this country by  the
wtatement made on the 18th March
and in which indieations were_ given
that the Emergency would be lifted
from this country. He has given
cartain reasons. I do not want to get
into those reasons now. But then, I
must submit that somehow cr other,
emergency has become normaley in
$#his country; emergency has become
an occupational disease with our
rulers.

Shri Surendranath Dwivedy: Like
the cease-fire.

Shri Hem Barua: Emergency might
be compatible or might not be incom-
patible with dictatorship. For in-
stance, the pecple in China are con-
demned to unproclaimed emergency
hecause there is a totalitarian regime
in that country. But we have a demo-
cracy in our country and emergency
in the context of democracy is an
enachronism. The hon. Home Minis-
ter should realise that.

He has advanced certain arguments,
and I must submit that these argu-
ments are most unconvincing. These
acguments sHow only lack of vision
and a lack of a sense of reality on

J/
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the part of the Home Minister. I did
not expect this from the Home Minis-
ter as I knew him. It is also a fact
that when ]'.oglc recedes, passions pre-
vail' and ‘this is what has happened’
with the Home Minister and when
passions prevail, polmcal 1n31ght gets
d'atorted i :

- "

May I submit that I could not com-
promise the statement made by the
Home Minister on the 22nd June writh
the natural temperament with which
Bhri ¥. B. Chavan is endowed? He
has a sober approach to things and
he has a just temperament. In spite
of- all these things, why has he come
oui with a statement that contradicts
the basic qualities that the ma.
possesses? Often I wonder whether
it was the ghost of his distinguished
predecessor who used to see bugbeans
in mo : v

2

CLOIT] ...‘- C

this ?ld A ;hff

of the Home Minister.

There is a tendency, unfortunately,
on the part of the Home Minister, to
blame the Opposition parties. He has
blamed the Opposition parties and he
has laid the blame.at the door of the
Opposition parties. But one need not
be a genius to see through the psy-
cholegy that has prompted the Home
Minister to extend the emergency in
an unspecified way to an unspecified
time. IfI say that he wants to extend
the emergency, judging from the state-
ment made by him on the 22nd June,
from now to eternity, possibly I wouid
not be wrong.

Shri Pileco Mody (Godhra): Why is
the hon. Member wasting his time?
The hon. Minister is not listening to
him.

Shri Hem Barua: Shri Piloo Mody
says that I should not waste my time

because the Home Minister is not
listening to me.
Shri Ramga (Srikakulam): The

Home Minister is still in conference
with his colleagues.

-
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Shri Hem Barua: On a point of mies who were threatening us with

order. ...

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): We were talking
about the points that the hon. Mem-
ber had made.

Shri Hem Barua: May I continue
now, Sir?

Mr. Depuly-Speaker: Yes.

Shri Ilcia Barua: Is it not a fuct
that during the last elections, the
Congress Party assured the people of
India that the emergency would be
lifted? 1 just want to know it from
the hon. Minister.

16.99 hoe.

Mg Spxaxen in the Chair.]

1 want w know from my hon.
frienda opposite Wwhether they are
going or they are willing to seek a
fresh mandate £rom the people on the
question of the continuation of the
emergency or not. Somehow or other,
I find that this Government does not
suffer from moral compunctions, and
this Government would pot fight shy
of hitting you below the belt if it
thinks thet that is going to pay it
dividends.

Now that has become a psychology,
a mentality, with this Government,
to cling on to power somehow even

annihilation.

But somehow or other, what has
happened today? Instead of sireng-
thening our defence apparatus, the
emergency powers are often used
a very malicious way against indivi-
duals. Now the Home Minister comes
and says that tms emergency would
not apply to certain par.ss of ihe
country, although it is there. Posaibly
he has States lixe Andhra Pradesh
m mind. But suppose sumne over-
zealous district ofticer or police officer
in Andhra Pradesh under the shellsr
of these emergenty powers tries te
destroy o small shopkeeper, could yom .
prevent him legally from doing ii?
You cannot. Therefore, the originai,.
purpose which inspired our people w
support the declaration of the emer-
guncy by Government js now lost =
@ mad craze for power on the partr
of this Government, .

What do they do? During these
20 yeurs of freedom, this Government,
has perfected one machinery, one,
technique and one diplomacy only..
They know full well to use thus tech-
nigue or diplomacy against the Oppe-
sition parties and that has come w
light.

While trying to indulge in ihe
extension of the emergency provisions 3
for another unspecified period, the
Home Minister mentions the threat of r
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And do you want to

o
&

What happens?t There
who would say that on the
20th October, 1962 there was no
emergency and that was why we could
not give a good account of ourselves
when we were attacked. To suggest
tike that would be sheer madness,
wfdness to the nth degree, with-
out even a method. People always
suy that there is a method in madness,
But this would be madness without
any method. For five years since
1962 we are in a state of emergency.
‘The Chinese aggression lusted only
for five days. (Interruptions)—for a
- few days—and the emergency has
tasted for five years.

Whatever that might be, the Chinese
aggression lasted only for a few days,
but somehow or other the emergency
has become a permanent feature in
thie life of this nation. During the
fast five years we have been under
a state of emergency, the people of
EIndia have been under a state of
emergency, during the last five years,
the ¢undamental rights that were
gueranteed to the people of India
under the Constitution have been put
in cold storage.

We are as a nation in a state of
constisutional anarchy. High Court
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has become a permanent LestUre,
except Indis? In the UK or any
other mature democtracy, when exter-
nal aggression tokes place, when theve
is occasion for emergency, emergency
i;ﬂimdp':ad.mdumumm-

ger or external aggression hs
liquidated, the emergency iz alse
withdrawn. In this country, emer-
gency has been made a permanent
feature of our national life with =
purpose. The purpose iz to perpetuate
power for some people who rule this
country.

The Home Minister might say that
the purpose of continuing or perpe-
1uating the emergency is to create =
scnse of urgency in this country,
Where js that sense of urgency in
this country? It pains me to say that
even at the time whep the Chinese
aggression took place there was not
that sense of emergency which we all
want for this country, for our people;
there was no sense of urgency from
the Central Secretariat down to
connaught Place. There was no sense
of urgency in the country.

The main purpose for which you
want emergency powers is to stren-
gthen our defence apparatus, to create
a sense of urgency in this country,
You are defeated in your purpose.
Why do you want 1o perpetuate a
legislation or perpetuate a declaralion
or perpetuate the emergency for
which you do not have the powers,
even if you have the power, you do
not have the will, even if you are
exercising power you are
in the wrong way. Shrl Nath Psi
was very right when he said, while
speaking on the emergency, that the
nation wanted emergency to be used
as a sword in its interests, but in the
paisied and paralysed hapnds of this
Government it has become g javu, a

sigtoasion. What
dividends 1 do not know, In apite of



Motion re.

fact that the emergency was there,

¥
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ever a foreigner enters into our coun-
try, you have the right to push him
out. Yoy could not push out 5,000
illegal entrants from Pakistan. On
the other hand you went on complain-
ing at the doors of the different world
Powers for help, but the help did nor
come.

That is about Xashmir, and that is
about Pakistani infiltration, but what
abaut China? There is another argu-
ment gbout China also. True it is
that China poses a threa:, true it js
that China has developed her thermo-
mulear power, It is true, 1 concede,

* that China has ceased to be a paper
tiger. I also concede that the nuclear
teeth of the Chinese tiger have now
become long enough to reach the
Indian cow. or rather the Indian calf.
Whatever that might be, these are all
facts, But at the same time what
happens about China? In order to
meet the Chinese threat you do not
need the emergency provisions; by
you have to build up your military
and economic strength. Have you
done so to face the aggression or chal-
lenge from China or Pakistan? When

or Pakistan commits aggres-
on this couniry ¥You can again
impose emergency. Why should you
an attack coming from the
side of Pakistan or from the side of

China and perpetuste an emergency

the way that you are seeking to per-
it? At the same time I would

t the threat of nuclear war

rmonuclear war can be met

é
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theromonuclear power, We have ‘
thought of that.

Mr. Bpeaker: A: this stage you afe
discussing emergency—not defence,

Shri Hems Barua: The hon. Ministew
spoke of collusion of the Naga
the Mizo hostiles with China
therefore he waats to perpetuate
emergency. Could you forget that
collusion that came to light on
floor of this House, the fact that
collusion started as early as 10887
That was the time when our Govern-
ment was empowered to the teeth with
all sorts of powers including e
emergency powers. Why do you o8-
gel that? You could not do anything
to destroy that collusion in 1983. Now
you say that ycu want to deter that
collusion by extending the emergensy
provisions. Nobody would beliewp
you. Since the rebellion started n
the Mizo hills fifteen months back,
the Mizo hostiles are in constant com-
munion and collusion not only with
China but also with Pakistan. I raisedl
the question in this House that du
the last year when Mr. Chen Yi
Chinese Foreign Minister visited Daétm
the capital of East Pakistan, two dalp.
gations, one of Naga hostiles arill

When I raised that issue here, som#-
how or the other thiy Governmend
pleaded complete ignorance abomt
that. Why did you forget that yom
had diplomatic mission in Dacca. The
Foreign Minister of that time cams
and wantad to know from me the
channel through which I
know of it and 1 said:

going to give the channel;
go and try to contact your
the embassy in Dacca.
a Government that fails on
scores; here is a Government
by iis ineptitude and inertness
encouraged both the Naga
Miza, hostiles to rebel
Government. Yet they
Parliament that they
these emergency pro
they want to disrupt
the Naga and the Mizo hostilea

1
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for training in guerilla war-
#are and for collection of arms. Have
you been able to stop ihis collusion
e} the Mizos with China during all
15 months since the rebellion
ted? You have no:; You cannot
Because you are busy in the stinking
sguabble for power inside your own
; You cannot mobilise the will 10
destroy all these connections with
foreign powers. At long last I appeal
%0 the hon, Hcme Minister who is 2
shrewd man and a good man....

Shri Piloo Mody: That is the only
sentence he heard.

4

3

Shri Femy Barua: I hope and trust
that the hon. Home Minister, 3 man
who has vision and foresight, will
apring up in his seat and declare to
this House and through this House to
the nation, that from this day, the
emergency is ended in this country.

invest him with all the powers that
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made by the Minister of Home
Affgirs on the Zind June. 1967,
is of the opinion that the imme-
diate steps be taken for the dele-
tion or appropriate amendment
of article 358 of Lhe Constitution
30 that there is no., as at present,
the blanket suspension through-
out the country of the funda-
mental rights under article 19 of
the Constitution.” (2)

ot Wy foerd : vogw AgRa, X
TG A HPAT ARAT F 1 BT SR #
"2efgRZs”’ T @1 n  w fad”
2 WH JgrJrsmar §am

afadt as &1 s@ll  va
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I move:

That for the original motion, the

following be substituted, namely:-—-

“This House, having considered
the statement on emergency made
by the Minister of Home Affairs
on the 22nd June, 1967, recom-
mends to the Governmen: of
India:

that, since the proclamation of
a state of emergency Is justified
only when there iz g clesr and
present threat of external aggres-
sion or internal disturbanos,
gravely jeopardising the nation’s
security; and

further, since the normal laws
of the land clothe the Government
with enough powers to enable it
to deal with any situation that
might arise,

the statey of emergency be ter-
minated.” (4)

Shri Surendrensth Dwivedy: Sir, ia
ay substitute motion, T will drop the
tast sentence. Otherwise, it wiil give
a wrong bmpression.

Mr. Speaker: Which portien &0 yo
eznt to cut out?
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Shri Surendravath Dwivedy: The
last part of the motion, beginning with

the words, “and may bring forward”.
[ move:

That for the griginal motion. the
following be substituted, namely:—

“This House, having coasidered
the statement on emergency made
%Wy the Minister of Home Affairs
on the 22nd June, 1967. is of
opinion that the Governmen:
should take immediate steps "o lift
the emergency from the 1st of
July, 1967". (8)

Shri Humayua Kabir (Basirhat): I
move:

That for the original mo..... .he
following be substituted, namely:—

“This House, having considered
the statement on emergency made
by the Minister of Home Affaire
on the 22nd June, 1967, is of the
opinion that there is no justifica-
tion for the continuation of the
emergency and it should be termi-
nated forthwith.” (8)

Shrd Ranga: Mr. Speaker, Sir, if
there is to be any direct, clear and
unequivocal confession of failure on
the part of the Government, here 1s
that confession. sald that there

ABADHA 5, 1800 (SAKA)
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tiona] rights being enjoyed by 1the
people”” Instead of that, they had
carried on this emergency for such a
long time and misused it in guch a
shameless manner, and the very word
“emergency” has com: to be the butt
of ridicule and later on, the Govers-
ment had had to say this; “Yes; the real
emergency has aris:n in regard to this
matter.” They themselves cam¢ %o
realise that there wasg no rcal emer-
gency and there was no necd for this
emergency and emergency powers, and
then, what did they do? They found
thiz instrument, this weapon so very
convenient with them. that they
began to misuse it and in an vn¢on-
scionable manner. Even then, after
such g lot of protest from wvarious sec-
tions of this House, and from varicus
sections of the people in the country
also, who said that they had bDesa
misusing it, they tried to palm off.
not that honour, but that dishonour to
as many State Qovernments as poasi-
ble by saying—the predecessor of the
present Home Minister said-—that
many of the State Governments had
misused it. They gave thc assuranee
that it would be applied only to those



Government held a conference with
the opposition leaders i the hope that
they would agree to the proposed
amendment which Government wanted
introduce. But they Were dis-
appointed because there was no agree-
mént. Now they say they would not
withdraw the emergency powers from
1st July, which they should have done.
which ali of us demand, But they
do not want to withdraw those powers
at all. They want to keep it ith them.
selves. It is like a baby learning to
walk with a erutch. but even when it
no longer peeds it, it must hang on to
it. That is how Governmeni wants
to carry on. With the baby there is
some excuse, because he is su
to be pot so much adolescent.
this Government does not seem to
ralse abave those few stages, It
wants to hang on to the cruth, Is it
.only because of its foolishness? No.
There is same evil-mindedness behind
it. I do pot want to blame any parti-
cular individual—the Home Minister
or Defence Minister. 1 blame the
system in which Government func-
tions. This Government wants to

-3

JUNE 26, 1067 Statement on Emergency 7618

_Riainst whom does it want to use
thesy powers. It says, thers M
trouble in Nagaland Did the Nags-
land people eviy care for the liberties

Eashmiri peopls, who are all me:

ed here. It is we in the rest of

country who care for the Constitution
and who value these fundamentsl
rights, who gre hurt and who are
angry at the very mention of this term
“Emergency’ when there is no emer-
gency at all. It is for our benefit or
for our trouble that these emergency
powers are 1o be continued. Why
should the Government be so0 angry
with the people at large that they
want to continue these emergency
powers? When the Nagas declared
themselves independent and some of
them had establisheq an independent
Government, did we need this emer-
gency law? When the Mizos were
of it, did we need it
we not find it possi-

manner or to the extent in which we
were able to deal with them? We did
not need the emergency powers there,

or drive them away?
liberate three-fourth of
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Goveornment there may be at  that

time.

Who is to implement these eme:-
gency powers Let us see. It is the
»state Governments. Even when they
were having their own Congress gov-
ernments in all the States they were
not able to prevent those Staie Gov-
ernments from misusing these powers.
Today, in all the major, States, Cong-
ress, fortunately for us and for the
country, is no longer able to form the
government. It is non-Congress gov-
ernmets that are there. It is those
non-Congress governments that nave
got to implement thesa powers. Sup-
posing they misue these ocowers to-
morrow against my hon. friends them-
selves, would there be any redress?
Nothing at all. Would the Govern-
ment of India be able to go and tell
them that they should not do it? Sup-
posing they fail to use these powers
when a real emergency comes, would
they be able to tell them that they are
not doing their duty? All that ithey
can do is to dismiss the governments
that are there. That is the power that
they want to have. In order to dis-
miss State governments also these
powers are not needed. Whexy they
dismissed the Communist Government
in Kerala, did they need these powers?
But it would certainly come in handy
if they were to dismiss them, because
it is a very convenient weapon,
Otherwise, have they been able to
come and tell us that they have assur-
ed themselves of the willing co-opera-
tion of the State Governments in the
proper implementation and proper use
of these powers? They have not given
ug that information. Have those Stale
Governments themselves asked for
these powers to be given to them,
‘have they asked the Central Govern-
ment not to keep these powers in their
hands and to give it to them sp that
they may properly implement it? We
have not been given that information.
Without their cooperation, without
their asking for these powers, why is it
that this Government want to arm
themselves with these powers? There
can be only one imaginable wzason. and

ASADHA 5, 1889 (SAKA)

Statement on
Emergency
that is that the Government wants to

make use of them some day to get rid
of these non-Congress governments.

7628

Do they want to do it? We do not
know what they are going to do. How
can we believe this Government?
I say this for thig reason, that
then the Communists were there
in Kerala, at the time of the
last general elections—not this one
but the previous gpne—and the Govern-
ment thought that the Communists
were likely to capture power there,
here is my hon. friend, Shri A, K.
Gopalan, who is a standing example of
what you did to those people there.
You put them all in jail hoping
thereby to gt a majority for yourself,
to manufacture a majority for your-
self. But, fortunately for the country
and democracy, the people of Kerala
refused to be coweq down by this
Government and they elected these
people, Shri Gopalan and all the rest
of them. I do not agree with their
policy and programme. I am opposed
to the Communist Party. But, 4t the
same time, the people there wanted
the Communists to be elected and they
elected them in spite of the misus=
they made of the powers in their .
hands. In the face of this failure of
the Government, in the face of this
dishonourable use of powers by this
Government in Kerala, how 1= it
possible for me to accept my hon.
friend, Shri Chavans persoral assur-
ance—it can only be personal and
nothing more—that these powers are
not going to be misused?

All that I ¢~n say is this.
need thesz p~wers now. 1 would be
the first ~~~ ‘o support the Home
Minister, vwhoever may be the Home
Minister of the day, and the Govern-
ment, whatever may be the political
colour of that Government, the
moment he convinces me, my party
and the people in this country that a
real emergency has arisen. Let Ching
be foolish enough tp invade us once
again. She may be armed with
Hydrogen bomb ang all the rest of it,
it would b~ still foolish for her to in-
vade us if she were to do it. Let

We do not
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[(Shri Ranga]}
Pakistan with all the intrigues that she gty firqy Wiy & W Wy

13 Carrying on with China and other
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disposal of the defence forces in order “mm ‘ﬁm“
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of eur people ang of our democracy.
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S6ixt D. N. Tiwary: I was in the
meeting; there was no question of that.

&&rl 8. A. Dange (Bombay Central
South): Our Party had not agreed.

Sari D, N. Tiwary: That there is

need for Emergency was agreed to.

Tw e gmt P iafnriaz ved
¥ fg ¥w & Qe warai & gaday =1 @Y
wrx WYy Fra ardc qiear g7 o
wrd | ¥ fal gravew av fa e
qwa ¥ dvrax @ 1 wher frad
S E L ELECEIE CCEBEER
wY ¥ ) vy Py 7w g A gy v
OE R A T A AT @R oFAy
v it # oF fr wrw @ f5 aN
wri¥e o qzafy g1 1 i ar IRy
Ay WA N AT FER
wykz agary gefy e ag A€ &
waTagt A0 A frir A i Woarw
et wnxidr feasa & 730 @ qa¥
warar MY AIE I2vq AN gIA F N
uraT ) gegieafa Oy § fE war ax
g ¥ 5 fad arde fFrarta amy
® N ag 8 fadt abw aray fs
Y ae fear ol ST AW & way
feel & TasY Q& oz & g1 Faar
w | vl FA e wiEhe &Y dar
Fad Y fro wo w2 ¥ gy frar & ¢
Iax wg wr § fe q g
fxak wifezqur ®Y e fear an
w¥ otz ag fad arfoafarx g ang
! u¥ 1 wr qYRer o R
wr? e & feez o wife & wd diT
grivyfears g § ag ey & aF, &
& ot gwr fafree arge ¥ 7 QW
o fwr wy To o ® " F Qe
e e 1 v fr oy wAdY T
wdwrr oy % Wt | & awar § fw
g orer o wgy o wff &
Wy aryy mie Ffearw ¥ A wwT &,
witx w1y Whit ¥ wqu wgr § fe ol

ASADHA 3, 1889 (SAKA)

Statemient on  yS24
Emergency

@i arardex & s o st arferemr
¥ ax § wf wen wd ny
e wrr & @AM 4 e ¥
e xgt ¥ AR T R E A xw
feafe % g TraT & ¥ e ay ?
grarow feafa & gaey a8 ovar S
wrfad, Afew wrar ot ¢ 3 2% 7 Y TArw
Y wgwe wer A gU & | A7 T I
Taac @ § T aw A § 1 a7 A
£ 9 A@wr i€ Wi we sfaw
iy @y & 9 fw gl § T ge
&1 g e, WA ¥ A aga
X AT &, 6 A9 DA ATRT
AWM H @E | wriaT Iy $F e
Ay ? 2 W gt T N ST aw AT
vy W ? i@ fad aF oy & fw
raRdr Iq AT H AT @ AT CEEY
AEWE TR T TG |

L,

TE RANT WIET © WY TR
wrafar & oft gt ?

o Wio Ao faarly : gaTt wIHiNE
o & a1 AfY ag wqwa feasar &%m ¢
% wg @ @ f5 qfe fadndy <ot & Jar
Ay Aor oY wark & foy &5 v fawie
T § @ MafaweT ¥ ot Ja1 @
wfgr s fs g w@ ¥ s ag
qre fow & wfafomr dte agl
¥ gawr fawe woT SmEy Wi and
cfaara & aff fowzr wow wiigy at
W WUEAT &7 gor FAwTET ST gwar g o
oY ag Gar adt $ 6T ay aEc P
qT T ¥ folt e &1 0w 9T W
1w fordr ware sl <o g wrgd
§ og ot A D ww ), WY A TR
g ) wgEenTF g A E )
T g KT wifguT &Y W aXT
ST TE &Y W T wTEnd | Rt
rgrdsTRI s wiwn ) wfed
& I W fe oy i agen €
fw Tw ¥ T ¥ fol wifeezquw W
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Mr. Speaker: 1 will be able to call

8bhri A. B. Vajpayee: We can extend
it by one howr.

Mr, Speakvr: That means that we
will have to sit upto 7 p.m. Even then,

BRYR 28, 1882 Ststement on Pmesgency76ab

e W ver ¥ deewrw o Rafty
wifer o wrg | Iw wpvde % ag
wyr war § fiv oy dweww o el
& W aw ft afe gy Tewt oy
wr fiobr o w1 gudr iy @ ok
ardt ¥t sur faegew o @t anft §
TR “dw Tt deg W vde
four §, Www e off, Tt O
wr 1 fadefy wrwser vt 5w wic dw
oYW ITrY AT e o dfew @
fraforat 3 ™ w1 www W fawr

t
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gvewTe %1 fegfa ) Siwr v
™ sfqgm gro saw ey sfawrd
w38 1w ¥ fqo i s W L
T & TR Aamfoe! A aoed Wt
wat, awfa & wfgsc & difi
¥t feq 1y g sufwa wndvar
agfaa g1 amet @ Nz fear wrowr v
fedt amafor ® Frzee wT IX fed)
A & A A BT Gy WY HEEwTer
¥} fegfy % w1 Ad mar

ErE bl o fiEifeed oA
#Y feaf 7Y g o o€ + avf) Ardedy
oot 7, Mt ¥w A Fwer aad fer o
Mer o e Wi QY wr § 7 9
wolY WERYT WY T T o ¥ fewre
war wifgd 1 xEeT qw § wror P
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W & wrk dwe o §, Wber W

ot &, wat ot g, A gt
vy wfy § 1 W Ay syt
wTa % §, % wwraw ¥ B, v gorey W
¥ §, o oo ¥ § 1 o ufh g @ Bfew
e ¥ e agt § oY fec wmpr @
iz ¥ feafe o e »1 w1 oy
YT ¢ wr wr sfiearny agw @ § e
Ve wifewmr #) e & wowy & fag
v Iy et e ¥ feafy ot
wrq varar Sy @ P

wr warw v xw feafr W
o et ¥ fag qaier gy § forne
WIT T FT R AR AgeT oA

ST IR §? Ao A -

w1 w1 St sgaaT F 1 Forw et e e
o ¥ ds% wrov gf, vy & fr
T IR W wx & fir g ek
¥ gwrwrs ¥ frofr v § ¥y g
writ aw difee @0 1 3o @ W
T TgR S 5 ff ) g 9y ey
gvel ® s g AT @ § § §e
WA FETESH ARG VT 9 ) g
VA gr v it @ ) ag
way ¥ fa fand zaY a1 e wfa-
T ¥ gwrET w3 & fag ag sra e
7 sz et g SoeY wpte w
il § g e g g
WTETT #Y 7eg w T ?

of; QHFAMW NN gREET ¥
Mg

o wra (g gl o W
O v g fe 3w ¥ geqe Ave
WX Wiy 3¢ &% 1 s 3@ @
Rrg wfirsTe wIge 8, W)X faw) wio @
R =Y | T W & T Y wrEe
W SRrETC WY ¥ g w9 WYY
W g7 1062 ¥ %1 7€ Tw qraw wfawr
Bfrpmaraw s ¥ o 43 s
™ Qv Qe fw. gfr & s age
R it S, o v W QA

ASADHA 5, 1800 (SAKA)

Ewmergency '

wfe gTerT yw vfir &Y g w0 & frg
W W 8 g gvewre o fafe wr
TNE w0 Y dure § ) ofe mw Qe
fagrg g Wi WY qa Wk & fag
W W W PN W FWIT R GEIRI
wionTe R & fag dare § | Rfaw wane
W femt ¥ 3o wow ol i aw ¥
sy faq Ty ewest o ol Roar wigh
¢ itz woere vufag wfesTe wigdt §
e o wmwweT & At e i v
1w Ty arwinT 3w fer aff o fore
fer vz % ot ) ok o fir Qv
ywré ¥ dvzare o feafr ) 3o qoil
¥ wifwe %< fear omgar ? afk aw R
ag ¥eqt ag) o at & ygar f: ay A
T ¥t wgeafvar @, 9@ ¥ HIT SOl
A% Y W @A ¥ wwvar W) wdt g
sy ot oiferarw & wasw a7 awr
I Ty Wt o7 | ag weT W W R
v frdfl moofaer g9z & man
¥ w w9 Al ® weamw o
worwa wfwwrd ¥ afeer «fi a7 o
£ 1 S wit wr a@ ofe Aw g o
SR T A ATWIT 9 gATwIw
¥ feafr aifey w7 avet @ 1 gfaemer
¥ % wfwwrT fagr @ Wi o m
WO ¥ wgam fadar | WY ge aw
I WOT F JrEW WAT A g AT WY
7 & 1 A g eakf g e
o gH T AT g 1 Awwifaw
afgeTdl & sy famrar g

17 hrs.

Te wRIY WgaT 3ph € v ¥e
|af ¥ gvewre 7 fmfa @M g
sfawT<l ¥1 vanw grT WX iy w &
g8 T ERT | WU FERT  HETHIW
& ¥o Hat aw difve @ Wi W
W W wneeTy w7 fegfa R fwrwar
smam W |
dwe dur § oY 2w & gF wiw ¥ § Hfewr
Fa W ¥ Fare et ot et 1
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[ wew fogrér wraidt]
Rz dur § AN et aw et § P v
A FIWIT ¥ Hz §Y WICT ¥T §%
wfY & 7w s o v w7 wgre A
Yo ®Y AHAT 9T, I A wyeway 9T
v o emdferT g e A R ?
afz gv O T % wegen ¥ favare
v § W wTefiT ¥ et v gt
¥% arqet ey WY weld & 3vET AN AT
wET AT Mg F A qHT AT wY ¥
aat ¥ @i vad o e wmw ¢
ng WA wrry fag @Y waet @1 gwer
v < o3 BT WIfE |

aeray wgred, gAY oAy &
T T g § | TR S agea,
T §32 17 % feafr #Y vy adr
AT, WTrH, AW Wi A aw
qifiwa AT wigE g 1 wTEX R e
qY & STARATTRT R W R
WY O ST gt qAET agy ¥ o
whr ¥ dfafrr ofam § ? wik ag
o & P & sha vl @Y A
ag 7% @ & fr w7 ast B aoer
¥ qryy fwet ot feafr &1 13T v &
fry a7 @ ¥ qafer wfawre &7 ofiaw
¥t A Awfcdt Gwe & ) W ooy
wroi & wfwsr gt & soere ¥ are ?
wr fanT § qfawe 5 wiaere sy
Y we g | v R Frw F
o wafe de @ @ AW %
forg W1 AT # (AT 77 AU O
¥ fdwfesc s YN § ) Sfewr &
THEd s vT T Y T § 7 9
Y we er AT W o gwr ? s
T gwt ? f gt § v
ot g tWm A §eT
ot feufiy & 1 wrew ¥ gre witvere it 1
e srre ¥ 7 pr ey ferwfee wy
wg 1 wfgemsif wT aRmy foar v o
Fwrw wrapty ¥ g WiT Y sy W
& ot 1 Py i farwre wrbanf) wgt o
€ 1w st F ofre srdanfy w X
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o wfirere ¥y & § v s wfeerc”
# ot Iwwr gwam WY ot wfewre
Wt owmw ¢ 0 oW gfeet ¥
ey warmow wfowrd ¥ ww-
vt agY §

T AT ¥ G faan o enan
¥ e wiw gom wfufm v grodw
fiear a7 sorget Y qwad o an
e ¥ a1 gyt §, s gEi franfi
v AT, TR wEETd favgare fag
g sqrorfrdl ® Rt awrer W o
wgrerr ¥ uw @9 fearg #Y vy &
e feder sme gfsar wew 1 Swahr
g a1 | T Wl wgRA W &
wiy § gafeg ¥w weAT §1 WY gl
g b w  wfimre Rt
g afawgt o gevam fean o
gafae wa & wfae & ¥ wioad
af 31 fom dmvd? dat qog A
agien swartw W feafa s

T ed & Wy @itw wiemT g

amrg oA feafa & amar @
aad £ wnfed, we wre & wwd agi &
aY fve o1 «w WA ¥ Jqa T §
37 § w1€ §m @ a1 afs oA W e
i giwar § @ 5€ w o g e
o wa ¥4 aw €@ W ¥ Ry ot
am g faere v & fog daw §R
fie afoni ¥ e wieedl w1 auw
a1 equry fisd st 3w aT WY NN W6
*T gt fear wr @k § fag
goeTe wfwerr gt § o 1% W
TRTr AT AR | TE H W ¥ O
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g ® wrg & wfeet W & fng dare
aff § Forr wiwerd & wTew Ty
ot wc wwr e N wfwere ww @
frufs % omyvaw off mff fewn€ ¥ 1
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fewadfere w1 ST G & fa
&qre A & o1 g o Ay g way w6 7
fa wfistr ot fag s s wr
FIq Y TIAt 4 I FT FTAT g
WY rradi f R wrH An ff &1
2 WA Arem WY AN T8 TATAT arsy
# fir fer wen Afugl ¥ 3R frarr
fafirog fwar 7 fes® Aeg wft dezwra
¥ feafa ol 7AA X 534 & weAA ¥
Agwa ¥ Wy qeu wAfai & W
QAT w7 A0 ArraTT FEAvAT Feury Aty
a1\ wrae gz K8t agea daw
ARrfi wY  waf A w0 @ oA
W@ 7 wrfrc W qAT W i
21 3of o g v w feafa & el
#ft wfge 1 51 & wAaC o @
& 31 ¥ farn Hifr wfgr) we
ag fagn aff ¢ a1 af feelt X d5we
RAACT wiewrdd w1 Iqdm awengy
® g ¥ qara W TWAT )
¥ 7z daY wgea ¥ wgAT wieew § e

ag fax & fasx w1 ot 1 gk

% 53 fexr ae) § 1 74 w1 ) Fexfr
o 51 § Wi gfx frc  ameafes
@6 w1 27 & oY Ao AW 39
o7 g9 &0 | waql  areAiaw
- deE wrw & oY g Tw WY T A} wwA
oYY w7 ey A o1 wwA ) geaaie )
Shri Seskiyan (Kumbskenam): Sir,
1 support the motion brought forward
byllr!hmkm;lmndedbythe
ﬂ(-l\ilt-!l‘.k—l.

ASADHA B, 1880 (SAKA)

Statement on 7632
Emergency

othey Members of the House demand-
ing that the emergency should be lift-
ed from the 1lst of July. The Home
Minister made a sclemn geclaration on
18th March that the emergency would
be lifted from 1st of July. That state-
ment contained only three sentences.
He has now produced a very long
statement asking the House and the
outside world that due to various rea-
sons the emergency has to be conti-

nued. He has mentioned in the state-
ment that the proposal to amend the
constitution did not meet with the ap-
proval of the opposition parties and so
he has decided not to introduce the
amendment. I highly appreciate the
democratic spirit of lhe Home Minister,

Shri Ranga: He is hclpless,

Shri Beshiyan: This high sense of
democratic gpirit has come to him not
out of moral strength but out of the
numerical strength. In the case of the
passports Bill, the entire opposition
parties opposed that Bill, If Govern-
ment had the same democratic spirit,
they should have dropped that Bill.
But where they could push through a
Bill, with their own majority, they do
s0. But where they require the oppo-
sition votes, they assume g5 different
posture,

There aTe two points in the wmend-
ment proposed by the Government.
First they want to limit the operation
of the emergency to ceriain areas.
Secondly, they want to indemnify the
Government servants for avts done
during the emergency. Once the
emergency is lifted without doing this
amendment, hundreds and thousands
of damage suits will go to the court
in respect of the past mistakes. They
want to avoid that and that is why
they want to continue the emergency.
They perpetuated and perpetrated
these acts and they should be prepar-
ed for the consequences. If theiy con-
science is clear and if they think that
they ysed the emergency powers with
restraint and only in the interest of
the country, they should not be afraid
of the damage suits. Because their
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[Shri Sezhiyan]

conscience is not so clear and they are
voke the emargency. They say there
is the threat of arrogant China and
aggressive Pakistan and hence the
emergency should be continued. I
think that it was Prime Minister Nehru
who said that the Chinese danger was
going to be with us there for thou-
sand years. Are you to have
this emergency also for thousand
years to come?

An hon. Member: Thank God, Cong-
ress will not remain for thousand
years. .

‘Shri Seshiyan: The Detence of India
rules and the emergency powers—
have become part and parcel of the
deily life of India? These powers
have been misused to a great exient
1 want to apprise Members of the
implications of the emergency. The
combined effect of the proclamation of
emergency issued by the President
under articles 352 and the Presidentisl
order under article 358(1) of the
Constitution is that ail rights under
article 19(1) remain suspended and
secondly, any citizen who had been
affected by the suspension of article
18(1) is debarred {rom approaching
any court for redress under articles 14,
21 and 22. Even if a person has been
detained, he cannot file a petition for
writ of habeas corpous before a court.
‘Therefore, once you put a citizen be-
hind the bars under the emergency
pammnotmhd.pdve him of
all the fundamental rights. but also
deny him any right of approach to the
court. ‘These two things are very

JUNE 26, 1967 Mmm,‘u

Justice Bedi of the Punjad High
Court, in delivering wdgment
22nd November, ms...im; o~

“If the police for one reason or
the other could not get them con-
victed adequately under the law of
the land, it did not mean that they
should resort to the emergency
powers.”

This has been said by a high cowrt
judge in disposing of a casz. There-
fore, if you do not like Mr. Gopslan
or anybody else, you simply apply the
emergency powers and Put him inside
the jail. It is wrong, because you do
not bring him before the proper forum
under the law of the land.

Mr. M. C. Stealvad. an eminent jurist
of this country, and who was also the
Attorney-General haq this to say:

“In substance, the executive has
taken advantage of the Chinese
aggression to constitute itself into
what may be called a conatitu-
tiona]l dictatorship.”

This has come from the mouth of an
eminent jurist, -

T can quote still higher authorities,
Mr. Justice Tarkunde of the Bombay
High Court, while delivering a judg-
ment and disposing of a case on 9h
December, 1986, said:

“1t would not, in our view, b=
an exaggeration to say, if ours was
a police State, and We had never
heard of democracy and rule of
law, orders passed in such a case
would not have been more arbi-



appropriate authories by the De-
fence of India Rules justify the
deprivation of such liberty,....
that even during Emergency, the
freedom of Indian citizens cannegt
be tsken away without the exist-
ece of the justitying necessity
specified by the Rules themselves
The tendency to treat these mat-
ters in a somewhat casual ana
cavalier manner which may con-
ceivably result from the continu-
ous use of such unfettered
powers, may ultimately pose a
serious threat to the basic values
on which the democratic :rz of
life in this country is founded ™

He went on 1o say:

“It is true that cases of this
kind are rare: bul even the pre-
sence ol such rare cases constitut-
es 8 warning 10 which we think it
is our duty to invite the attention
of the appropriate authorities”

Therefore, high court judges, Supreme
Court judges and many other eminent
jurists of our country, have declared
‘themselves against this abuse of
powers vested under emergency.
Even the Minister—the then Minister
of Law, who was responsible for pilot-
ing the measure in this Houge in
1962—Mr. A K. Sen. when he was no
longer a Minister and became an ordi.
n‘“u! Member like us, has said, in
1908:

“The emergency must be with-
drawn because the purpose for
which It was introduced did not
exist any more.”

Bave quoted many
ance hﬂ:ﬂa
jurists outside the

ternationa]l Commission

jurists of emin-
country. Shall
from eminen
try?

The I
of Jurists,

B?

ASADNA 5, 1089 (SAKA)

Statement on
7636

thelr last quarterly bulletin publighed
:n 1st March this year, have gaid ne
ollows:

“...tl] now India has been re-
garded a5 a bastion of demoeracy
and a champion of the rule of law
in Asia. But emergency legisia-
tion permitting protective deten-
uon and depriving detainees of
safeguards and legal xemedies—
introduction in 1963 because of
threats from China—Iis still in
force although the situation has
returned t, normal”

They have also stated:

“Continued suspension of funda-
mental constitutional rights in
India has aroused growing anxiety
throughout the free world about
the country’'s future.”

: -
‘That is what the International Com-
mission of jurists have stated in their
last quarterly bulletinn How tar-
nished the image of India has become
in the eyes of tg international jurists.

I can meet the argument
Government have got enough
to deal with these things in their
present structure of statutes. This
has been analysed by the Home Minis.
iry iteell. In the Hindustan Times
dated 2nd August, 1886, the Govern-
ment's opinion has been expressed as

.follows:

“A study by the Home Ministry
reveals that the provisions of
many State Acts relating to public
security or safety are so compre-
hensive that there is practically no
cntingency bearing omn security
which is under the Defence of
India Rules and which is not under

the Security Acts.”

Mr. Nands seems to have weillen &
letter to all the Thiet - el
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[Shri Sezhiyan]
that has been referred to in the paper:

Motion re.

“In a letler addressed to the
Chief Ministers early this yaar,
I.J:;‘im Home Mimister G. L. Nanda

“l understand that with two
or threc cxceptions, the Slates
have public security laws, under
different designations, which sup-
plement the provisiong of the IPC,
Cr, P.C., etc. 1 believe that with
the possible addition of some pro-
visions, those laws would prove
adequate for the maintenance of
public order angq public safety
without involving denial or ab-
ridgment of the fundomental
rights.”

If the Home Ministry is satisfied tha?
the States have enough powers under
the existing Acts, why do they want
to continue this emergency? As 1
said, misuses and abuses have been
carried too far.

They require continuance of cmer-
gency not because there is ‘hreat of
aggression from outside. To meet
aggressions from outside, we are all
prepared to the last man. But here
i8 a calculated aggression by the rul-
ing party on the fundamental rights
of the countrymen. There is an emner-
gency not so much due o any ~nemy
across the border. But there is an
emergency for themselves. There is
emergency for their constitutional dic-
tatorship; there is gmergency for their
police state, there is emergency for
their regime—a regime with a black
past and a bleak future. For that
emergency, they want to continue this
one. Therefore, T support the gmend-
ments moved here and demand that
from 1st July the emergency should
be lifted, for their own good and for
the good of the country,

Shri Krishns Kumar Chstterjl
(Howrah): Sir, 1 rise to oppose the
substitute motion before this House to
1ify the emereency. I feel smazad to
4ee that some of my hon, friends on
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the other side gre living and bresth-
ing in an atmosphere of unreaiity and
artificiality. Shri Hem Barua, a mas
of poetic disposition, has built a para-
dise of his own to live in. But we are
men of the soil of India; and we know
the reality of the situation ang we
cannot be complacent about it. It
would he a present unto them if I
present through you some news item
appearing today in the Times of
India . . . (Interruptions).

Mr. Speaker: That Is pot proper. The
speeches of the opposition leaders
were listened to in pin-drop s!lence.
He has also & right to speak. You
may not agree with him, but you can-
not go on interrupting.

Shel Jyotifmoy Basu (Diamond
Harbour): I have got one submission,

Mr, Speaker: I would only say I am
very unhappy.

Shri Krishna Xumar Chaiterjl: A
little while ago, an expert in military
strategy on the other side has been
convincing the House that we are in a
state of war. Sir. 1 was almont
convinced that a state of war had
begun although we are living in
peaceful conditions. From the same
side now we are told that there
is ng necessity of an emergency.
1 will read out a.news item to the
House and then my hon. friends will
perhaps realise what kind of a danger
India is facing today. This news comes
from Jammu where it Is said:

*The Pakistani authorities are
reported to have pushed about
10,000 persons towards the cease-
fire line in the Poonch-Rajouri
sector with a view to sending them
clandestine'y to the Indian side.

Most of them migrated to Pakis-
tan-held aress during the 1963
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A number of these persons are
stated to have been given training
in guerilla warfare.”

There is another news item that has
appeared in the same newspaper. It

is a disturbing news item where it is
said:

“The ‘uneasy peace' prevalent
now in disturbed Naxalbari.
Kharaibari and Phansidewa is
congidered to be a ‘tricky’ one by
informed circles. ... Extremist
leaders are reported to be harping
on the police firing of May 25 in
which ten people, including
women and children, were killed,
to keep up the tempo of the agita-
tion and rouse further the zenti-
ments of thelr followers in pre-
paration of ‘the second phase of
the struggle’.

Some leaders are reported ¢o be
engaged during this 'ull in arming
themselves and perfecting their
communication system. This gys-
tem reportedly consists of couriers
and sound signals and is being
worked in the troubled areas from
one end to the other. This means
that In case of a police action in
any pary of the threc arcas, the
‘comrades’ all over will come to
know of it immediately. The ex-
tremist leaders are reported to
have already instructed their fol-
lowers to resist police action™

.

There is one other news item that

ASADHA 5, 1860 (SAKA)

Statement on 7540
] Emergency
Mr, Speaker: There is no point of

order.

Shri Xrishng Kumar Chatterji: Sir, -
the Naga question, the Mizo problem
and all those problems are there. A
friend of mine had been to the Sik-
kim border recently. I am taking the
House into confidence. He had been
there on a persona] mission. He found
quite a large number of Chinese army
men concentrated on the Sikkim bor-
der, Sir, we in West Bengal are
living in a state of consternation and
cannot afford to ask the Home Minis-
ter to lift the emergency. I am one of
those who had becn a security pri-
soner during the British regime. Then
we were fighting for our independence
and today we have to fight for pre-
serving that independence. Therefore.
1 feel that the emergency should be
there under the conditions prevailing
now. We have tg prevent external
aggression and internal sabotaging. I
must congratulate the hon, Home
Minister for the commendable rest-
raint that he has shown by limiting
these cmorgency powers to  certain
areas only. A few minutes ago my
hon. friend. Shri Hem Barua said that
Indian Ministers are cubs. But Indian
co'diers are not cubs, They can fight
out our enemies. Our policemen and
military men are not cubs. Even if the
ministers are cubs. our policemen and
military men can fight out aggression.
That is why these emergency powers
have to be there. If it is to be lifted
the Minister must be satisfled that
there is no danger to the securfty of
our land. (Interruptions).

ghri Hem Barua: Sir, I did not say
that the Indian ministers are cubs. T
said that the nuclear teeth of the
Chinese tiger have become long
enough to reach the Indian ecalf.

Shri 8. A. Dange: Mr. Speaker, Sir,
1 oppose the statement made by the
Home Minister on continuation of
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[Shri 8§: A, Dange]
Now, the case made by the Home
Minister really does mot seemn to be

What is continuation of Emergency?
1 think, we a'l agree on one point that
Emergency suspends fundamental
rights and as such converts a demo-
cratic Constitution into a Constitution
of dictatorship—you may precede it
by the word ‘constitutional’ or you
may say,. it is a dictatorship—and all
the quotations given by my friend over
there will prove that it has now be-
come a police State. I do mot know
whether the Congréss Party  which
still claims to adhere by democracy
would like the description of that State
which they are running, as g police
State, e

The reasons given here are some-
thing like these; that there is China
there which once invaded us, that
there is Pakistan there which invaded
us, that their armies are there which
might do something, that now China's
hydrogen bomb has come and, along
with hydrogen bomb, there is g red
book of quotations of Mao Tse-tung
and that the hydrogen bombis hang-
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sure of fighting aggression from out-
side. But, 1 think he doer not k¢
that ground perhaps and his real rea-
8on is different; one he has

and one be has not suggested.

His real reason is his continuing war
againat the tribals. The Mizo tribals
are mentioned; the Naga tribals are
mentioned; the Tripura tribals are
mentioned; some tribes in Assam are
mentioned. That means this polico
State has to continue war against the
tribals within the framework of the
Emergency and that means the Gov-
ernment of India has come to the con-
clusion that the tribal problem can
never be resolved except by military
means and even then that ig a question
mark. I that the political standpolut
of the Congress Party that the Naga
problem will be resolved by Emerg-
ency or that the Mizo problem will be
resolved by Emergency or that Assam
tribes’ problem will be suppresseq by
Emergency? If that is so, then we uz

war against the tribals must be stop-
ped. Military operations against the
tribals is not the solution of thelr pro-
blem. They accept his in words but
not jn deeds, They are noi able to
carry it out.

Then, about the powers of Emerg-
ency, a tribal delegation of !ﬁ.ﬂi
whom they declare hostlles, is given
all the wonderful facilities to go to

London and come batk ang they, thl”

:
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into self.governed autonomoug
under the Constitution ang solve the
problem? Instead of solving the pro-
blem in a most democratic way, atis-
fying the Nagas' demand, satisfying
the tribals’ demand, they want conti-
nuation of Emergency because 3}
Nagas went to China and brought back
24 guns. That - js not the way of
solving the Naga problem 1t should
not be the ground on which you should
come before this country and say that
you cannot dea] with about five mil-
lion tribals and, therefore, 500 million
Indian people must be deprived of
their fundamenta]l rights. A wonder-
ful solution of the most democratically
conceived Ministry that we are told
it is, that 500 million people's demo-
cratic rights arc sup, because
they cannot folve the problem of 3
lakhs or 5 million Nagas, which is 2
gimple thing. That shows to what
deptn of degeneration the concept of
democracy hag come and to what
height of police Statehood they have
ristn, Therefore, gn guch reasons, you,
Congressmen, should feel ashamed to
back this standpoint of the Home
Minister, you sanction the Emergency
agaeinst tribals, military preparations.
though you can sOlve the problem in
You are letting loose
the contractors, the forest contractors;
bankers and money lenders who are
the tribal economy and then
when there is a revolt, you say, “n%
enforced” and
there,

m 5, 1889 (SAKA)
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belﬂmfol'ﬂ.,mm the “ruin™
m‘bmuam at

Mr. Speaker: The hon. Member iy
expected to address the Chair.

sirm B. A. Damge; Not your ruin,
Mr. Spesker: The hon. Member
was addressing the Congressmen.

Shri 5. A. Demge: Now the real
thing is this. The Congress ieader
there who just spoke has really donc
disservice to his Government and
his Party. He has reslly revealed
the real reason for the Emergency
that is Naxalbari. That is why I
was asking my friends to keep
quite and allow him to talk. In
some ten sq. mile ares, 200 Adiva-
sis were deprived of their land, and
they were thrown out by Jotedars
and the Adivasis do not know the
intricacies of Court
judgment or the pleadings in the
High Court and so on, They simply
say. “if you take my land, I will conie
back and teke that land” and when
they gu back, your wonderful heroed
shoot ten women down and then
you come round “gince
they are not suppressed by the mur-
der of ten women and two children,
we shall now proclaim Emergency
due to Naxalbari”. That is the justi-
fication given. I hope you will
disown it perhaps; I do not know;
you may not, but that is the real
reason. They are creating
in the country as though one little
the Naxalbari area is out to

the whole Indiza em-

hopetul of comtinuing its
Emie by ordinary  methods
pon Y Mmﬂ
:h‘::mwm m&ﬂ_ﬁm
hywihkahmh-'mnﬂwi
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. [Shri S. A. Dange]
this country. That is the rea] mean-
ing of his demand for continuing the
Emergency, Therefore, they ars cons-
piring firat aguinst that strong West
Bengal Government, that popular Gov-
ernment, which they hate most because
there foreign capitalists are concen-
trated, there the highest monopolies
are concentrated, it js the seat of Biria
empire that is being threatened, there
the big jotedars are still intact, there
the revolt being the acutest they want
t0 suppress it by the continuatioa of
the Emergency. They are not only
doing it surreptitiously, but here it is
said:

*“The United Front circles here
doubt the propriety of the speech
of the West Bengal Governor,
Mr. Dharma Vira, made to Dis-
trict Magistrates and Superinten-
dents of Police.”
What a logic. Under the framework of
e Constitution, a Governor goes to
a State. It is an accepted principle....

The Minister of State in the Depart-
ments of Affairg and
Communications (Shri 1. K. Gujral):
The contradiction has comg in the
papers,

Mr. Speaker: He says that the con-
iradiction hag come,

Shri B, A. Dange: Then, please lay
it on the Table.

Mr. Speaker:
come in papers.

Shri 8. A, Dange: 1 am not going to
accept his words. (Interruption).

shri 1. K, Gujral: The contradiction
has come in the papers.

Shri 8. A. Dange: We know that this
is being done. I amr speaking Ifrom
personal knowledge that these Police

He says that it has

JUNE 126, 1967 Statement mtmm

ing, through directives of their

nor calling upon the guperintendents
of police of defy the Ministers. There-
fore, a gort of contradiction is being
deliberately developed in order to
suppress this Ministry agnd the nom-
Congress progressive Ministrieg for
carrying out their tagk in favour of
of the people.

Not once hag the emergency in five
years been used against the black-
marketeers, When about two hundred
blackmarketeers were arrested once
by Shri Nanda, they were released
after 36 hourg with an apology with
folded hands and an astrologer 1o
help. This wag the fate of the cmer-
gency action against the blackmarke-
teers. Thousands of political workers
arc being put in prison; my hon
friend Shri A, K. Gopalan will confirm
me when I say this. Even now, *trikes
are being suppressed,. Even in &
strategic plant like the Bhilai plant,
today demands are being refused and
security guards are beating up workers,
and arresty are being made, and the
union secretary and others gre being
put into jail jn the name of emergency
and all that. Whose aggression is it?
Are they fighting an internal distur-
bance? Yes. They are fighting an o-
ternal disturbance in a collapsing eco-
nomy, governed by the Birla empire
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victimised. Is that the justification for
continuing the emergency?

They are trotting out the names of
Ching and Pakisttan, But they are
trotting out these nameg just to hum-
bug the people, Their main desire 1s
to perpetuate an undemocratic rule,
to supports the monopolists, to conti-
nue a police State and thereby pre-
serve the tlasg power of monopolists
and landlords. May I request themr to
please reconsider their decision? This
is not going ot help. Thig is not going
to help in solving the Naga problem;
thig j3 not going to help in solving the
strikers’ problem; this is not going to
help in solving the problem of scarcity
and the financial disaster that is n
front of them. The emergency has also
a clause called financial emergency.
Therefore, I would request the Cong-
resg Party to be more careful. Tt is
oot a question of one party only. 1t
not a question of emergency against
300 million people and of suppressing
their fundamental rights and raising
a police State in the name of demo-
cracy of the Indian people,

Mr, Speaker: At this rate, we may
not be able to finish this debate even
by 7 pm. If 20 or 25 minutes are
to be taken by the leaders,
do not know how long this
ld go on; after all, there mus: be
tine-limit at least by 0.30 pm.
such time, we must agree to

the debate. Suppose «nly
six Members get opportunities
spesk ang the other people do not

a chance to speak, that would not
proper. Shri Humayun Kabir has
in his amendment and so also
ghri Frank Anthony and I would
of them, Hon., Mem-

iy

3¢

FER

bers may briet so that I
ocould Rive gome chance to .he cther

W ¥ wfuey g qx Ofsd
www wew: 15 fe T A
ot ‘wff =¥
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It I were to call all the Members,
then it may even be 030 p.m. I have
got 30 many names in the list before
me and it includes Congress Members
aiso. I would request hon, Members
to be very brief.

Shri 8. M. Banerjee (Kanpur): Les
us continue thig debate tomorrow.

come up. So, how could he say that
this ghould be dragged on to tomor-
row? Now, Shri Fernandes.

ot arel wothw (wad-zfgr) ¢
O WERA, T4 W4T W™ agi 9%
WA aral a1 aw  wifeegrz sinsa
A A1 dfga-a aq fear 91 oY sq T
=q T AT 4gA g o s wr AqT
F74 a%F, 3@ H1 R 7 z@wA F wifaor
#1)1 afaam a4a@m ax s F, ©6
wifezzmiz wimed ¥ waigi A A
afed zlo Grdeq? HA AAT A7 SA®
war wifgd) X, fa= € g7 1% Jgaa
1 dfau@ F1 @G & 1 0d, gy gag
HErazr g I & P wr Wy § A
gy TR "R w14 A1 wifizz
YASTHT W ¥27 W wral 91 safy gA
QRIAGT QU T FaT agq H ulaAig
gl A wed fata fawl a1 ag ag
oqr:

“This emergency provision
merely intended to meet
pose, viz. that all our eff
these yeary spent in constitution
making may not go in vain and
those people who wield power in
future will be
powered to save the Constitution”.

g%
Fjw
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[S wst o]
wE oy Reegw wre @Y I @
fo dfenm & g & fag  orare
oATe wEH AR ¥ wigy 97 W
Fifgler w4 A dfewr w1 awrar
% Y Aroomy oY, ww-QwT Fw e
Wi fs TR XA ¥ W
WY v wg Aredns ardy , Tl
o @ e & foe ard ) wfew
oy GhaeT & XX TR ©7 Twy wram
u«faﬁwﬁmﬂi!ﬂﬁﬁm
“omi e w1 o 7 fawre migere
TopTe ¥ gw ¥ 1 ogafe ¥ e @
£ 2 % A Grar o A @ A
& wwTq €Y e vy fean | aro wAwwT
.qummtm a1¥g qr

“The second change that
introduced in sub-el. (¢) of ¢l. 2
Mwﬂmﬁyi:mwﬂ"m‘
the proclamation shall cease to
months. It is now propossd that

months was felt to be too long s
weriod”.

ﬁﬂﬂmmﬂﬂmﬂ
¢ s wroer gar AW ak fie dfrar
AATR AT Fit & " § ¥ faar q@n)
gt vt ag wi s arvere ar Trgefa
&1 g fagn ﬂﬁﬂfﬂ‘l’“ A
fag foi w o Tew § o feem @Y
gwewrer o ofefrafe ox & e wwa
& fag W Wl WY TE ITH

<ty

regafx ¥ gre & e ag whew
e § e O Tarclelt W1 W
wwr Wed fom s {6
vt ok wy o L gt g
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o gw el & afiwTe Wt ®
21 [awe  dweenfin oftfeefs v
s & arer foret gt afcffont
¥ SO oW ® af oodt Y a1 A
for % w s e 3 fare ¥ et
ot Y qwc aret § o oy ot &
e ¥ e off 'wfwwre wraw @ §
fis sweweir feafy oy oy foe wifen
w ¥

weqw AERY, ng WY o 7 91 g
W ot oaoyd & A TeR & ow
Hegh, digs e g, A ¥
& www off e & <fw A
Srard T AIg | Ne-sat o Tg wN
g ¥ Fraant P ¥ gu WwzwEw
qfrfeqfi W) dulE €7 & | wW SHW
q& wreoy ¥ € 3w wwr WX AT
Wt awciefr ofefefr @
ww mebte & e @ e ar
o @ rdw W wwrddw
afcfeqfa & g WY 3% & A {1 R
Y g < i w1 wre ot fewed wft
taT 1 wwwrd ¥ gw o Rl e e
fewr aw s ag 7k afcfeafa woi
art § ) B wwar § fe g o oy
wE f & ¥ ag v fY wit § fio ey
# a7 sreere ¥ fos T ow TT feroghaT ¢
arfr gaTTr I W & fer Y rer -
woft oY o T § g WIgh § TweY.
m“q“ﬂﬂﬂ'““ﬁm
Qe oy W X et faet
ATE R oW AL s A
o wrer §rwedt & 1 € wem & fis Ty

7y wne age ve WY @Y ) Ag Wi
Iﬂiﬁﬂ.wm'ﬂt r
sEff vger ol fe  wwme-
fierere o oy SfCRAl art Qt
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X f57 g 9 fewrt @ W et
Wlwm%mqﬁqtm
sty wgowd § fewpwrid
T farT fonT amgar wrc o g
e Tt § o e Fw WAy ¥ g
T e e ifte@d §
fis o mftat & forlt o w0 WY wrcamy
THAT AT AT g XA WY W a
TWAT TYT O Eqvz §Y Wi § fs 99 %1
1 9% fawiT §Y fis Awsa< foasae &
W 9T g fewrt grm o ¥ e
wrgat § fe Q&Y Ha w hofeefr &
forw W ag wix & WT AT W WY
¥aTe @A Y T AR A av
arfeerra & gTae § a1 fawY gr aen
AT & JTAS § 31 T W e
et & a1 W Wy fewr wm ¥
T iy $1€ W frma & " ow
T ®F "war ¥ gwr?¥ qwz-mar A wy
aex § s st frmeq T o) afefeafr
wTa g T A S AR AT g ¢

Motion re.

AR T A4 A & FTTHTE sufecran
|TAT Y w0 @ drfary A 5o ag v
R IO ow gw WA, ITH AT
¥ wfy wé Al o dwd § A Ga AT
aya § fir o I7g ¥ £7 ¥ XA wA
*Y wg wfrw w7 7 § a7 wowrT Wi
ST | Sezerm afcfeafy fad
fergem W1 @ 2x & At faeld 8,
sfre it girar & o § for €1 2w W
Taofi §, X8 w7 wrsrart gfvat & i o
AN s Rr | @ nR § I
P & ot ot B et F g Q
Y 1 e wrow ¥ afesrcw
werlret & e ¥ v gerar ang,
5o ¥ 3 agt WY @ity W w7 Swen
¢ oA vy e TS v

Wheii there ig & clear and present
T danger.

ABADHEN 5, 1380 (SAKA)

Statement on
Emargency laa
s Wt wer Wik woo § oY
fat dwzereliT feafir ¥ Wiy @Y
aeht 3, e wroen & wiewre W
ETTHT AT WA & ;W AT g WY
oY € wTy WY wg wwy § g o A
afcfenfy gart sew ¥ §, wr wfreT
g Wiz TaC 8 v gATC R & A
& 1 B T w ¥ oty WYT TS MY ®Y
aga ¥ wQ@ § W7 qEden, G,
wie, A arfe ¥ ey e fe i §
afer o9 AW fs €5 awr QudneT
famears ¥ aerf oy @ WreIA N
Hev! 7 gor ¥ Aot wgt x@ AW
WY | & Rt & wRT AN
writ ¥ aed wfawrdr & arey aga Y
aWt g% w7 8F Tt & | AfeT IW AW
9 DA g W wwdrer i faaw sromm
& wiasre &) aft gerar nar @, wxi
dwzaTaA feqfa) et afy STk R
a ot wfwsmt fageamy & agrf &
qgH a1 A A T WA N
X ¥ qEN agt A, ¥ awty WA CE
TR WY wHOET F U Az g
a wrwY gfewT g & @ W wwTrEt
*T TEETT 2 A §, AW 9w {afasarr
T IMEM A § Afw o AT wY
wqfearars sl e & A1 e
% wTY™ i A agt safer ety
% fag gfeend < ardfY §, 97 ®) a0
aff wrgh &, ST ¥ AT F{ oo WY fewrx
s aft R €

& wr% wgr wrgar § fe g
A o T ¥ deenenT oy
®Y g2 ®7 sgwewr gAY wigd 1 wwi
a5 qrfeer YT i w1 g 8,
I W T F wat w7 gErw §, T WY
wortat wk wehy et ¥ W fear §
oI f I W W g g
& g oy sttt o X W WY
wt Wt Wit erprare are § | Lo
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e a1 gfew s
IR §, NET fawaf T d aid
wT9? Wre & qra &, gL IHTTR af efeafa
T qETaET ¥R & fag w0 ¥ are
192 § W1 g ¥ ayr Alw wig @i
Nava-a #1 wew w73 qrerr frifes fadma
q&Z WY uTTE 9T & | 9 £ STag
WY § 917 § At 5% oy syeend
afcfeqfa w1 F1¢r w@ar w7 579
feda arm  xfsat =& w1 wvT
TEATQIGAIZA § 1 T AT anrg w132 ¢,
T T g W WY Qg g & gFEe
FCATA 1

ATTHE %7 W9 JEETV 2q £ |
& 17 W oir w1 ax feArn W
g fe  ammai 37 weeT gwewTea
ofcfeafr ot wmwir g1 & @ &
2T WT BT & | Wt aw fwAy Ay
ATHH ®T AVATY § GHWT ET E KT AT A
g aarw frar @ fv ag = @ WY
WA W g1 ¥ Iw ava & e H
wizg &+ ATTel A aradA [t
gl g 1 afaEr AT Y AT g W
spafa € AT & 1 wuTe At oY e
g fe
We are negotiating with the friendly
hostile Nagas, .
qer ofcfeafe & armedi &7 waTasn
O ¥ fl 90T ST HFRETH Ty TR
! ww FOW AT NI W9 &
g ¥ g g ag ¥ w04, ot & agar
fr sofier camayy o o xw g
& g Wi ¥ e 9@ e
AT T wEar & wsaw wgiew fe
|TH 3% Wg N Aeerre T affenfo w
CEHT T A% TR O [ & w
= W A W W@, N oft gy
a7, T W wm v ¥
TR | gl R am v
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- ol

W W R 36T |57 T W OaY
§ worw wEEw, 1963 ¥ €AY wiwnw
* wex fevl & oz it at arow Wi m,
#fr fec e grwT w1 W pedwe

© W oqr @ mr §Y A e & fair

R w7 fear mar 1 8 s g,
X & g Hat ¥ wvw qur, T ¥
wg "t ¥ qur, fawt ¥ e of feww,
# wat fe wre & & s, w4
# weremat | o & g Y e fa: g
s fear or & v @Y wif Wt am
wq ¥ ¥EX ¥ sravaeAT A ¥ gafar
7w e & g ¥ed fr awt Freeerr
fowar war & D7 o) wre W aw W
g Y WA AT | WY g wgar g fe
fadir s fear o & w1 wrg o
ATR™A W1 &H w9 & fAm ow owr
A W Ay g N & ow ft
ara %Y a1 fes wogen g o Y
ATEHW FHT W W G 9 qifavenat
WY gWT At ¥ Aoy wndee §
T &I AT WITHT 9T | ¥pt w@l
IN T gyATH qw o 4y 7 fow few
srwer gt 99 fem gwna W) <o
w1 w17 gw ®wWil @ far o fael go &
HTHETT &7 G¥AT § WA 47 ®I9 gH
wwl & wF fear oY ow g Wi €Y
W 8, AR WAl 8 o ¥,
FT §UEAT ¥ WK & ¢ fazw a1 wganr
formr &Y wTY ¥ 91T & 3@ ¥T IWOE S
forerar § fa f53 9w & amx wivr g
W BT CRwre g T W a7 e
&1 1962 ¥ N o ¥ awr wew
e, o g T g W & g
AT (WY WX WT WS WTAT oY AT
#x Wit & g fear | gt &
i % widedt Farar ar afi wwd @,
g% WY ¥ T AT | AN WX WY W
wer Y T oY gy W 7w feurte-
wite ¥ ax wefiar ) (wwww) o ..
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a1 AW KX W wryw e &
mi&nhtwﬁtn‘*n‘um

afcfeufy . 34 w1 gufon wor &
g wv & arw &k w2 e g @
¥ ag fadow & fs xa secmm
sfefeafy, ®1 wrew &Y o1 wmy gow
% W & aewrer ¥ wifgr | ow @
WX %¢ § 1 wifer ® §q qEAT w1
Y WA v § | afew W da
QIAAN B AORTTATAL R 7 AT AT
n wAir § oW aate ¥ dr myAe
oY feark 2 & 7w wErr azr woreT
TIET ¥ w1, ¥ agw w1 | wAW FT
w§ ¥ ¥ feqfga zrar quf oo gr
Tt MRT § Wrgi v wd w7 &
..... (wa). . . .urfaz, womwm
wgrza, § wow w7 ver g 1 wwwd wgT i
T XY ¥ T@T, G wIqT Y w
<ror wifeai gt & 1 @t et & Wit
adl wiaz fear faz €1 39 1 oy
gt P e i ev s v g€ 7
ag wif qez e qfdoafa @ ¢ gav
aszwE  offefr €1 s g Ay
F4fr wrty v Form & oy s FT AT
S & wz wraw @ wd W@ T
% WY wn feer €1 avx famior gr e
fxa & =7 %1 Wt wAwx g a1w (& AT
1§ offenfy & fam a1 gofear v
% faq =TT W faiv wfewre st
qregear ¥ |

Mr. Speaker: Shri A.(!l Gopalan.

. ot ws fwe wma (fammge)
% W9 & wndAT WO wiga & e ogw
WMl W Wt xer fear wid )

J

Bpeaker: 1 do not mind calling
if the hon.
sit till1 8 O clock.
congressmen. [ w
and then this side.

2
4
|
E
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prepared
call 5
this
prepared.
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4!
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Emergency L

oft Cadre fag (O aw) A oWy

YT ¥ Y AT | 0¥ € vyT & o geT
faemr wnfge

oft sfora ®> wiy (tlffx) i
I TYRT, XN AN T 7 O W
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Mr. Speaker: Your name is not

there. 1 W
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Mr. Speaker: Mr. Manibhai Patel
is floating; he has gone there from.
here thinking that he can make more
trouble. Your name iz not in the list;
even if 1 were to call the Congress.
men you will not get & chance. Neither
Mr. Sheo Narain nor Mr. Manibhai
Patel. After giving chance to tihe
leaders of parties, I will give a chance
to the Congress Members in the list.
It all depends on the Minister. I am
prepared to give a chance to all I
will put somebody in the
you can continue till 8 or

nthe Members will get a chance. I
have called Shri Gopalan.

Shri Manibhai J. Patel rose—

Mr. Speaker: Mr. Manibhai Patel, 1
am warning you. The moment I sit
down, you are geiting up. I have
told you that your name is not there.
You are not going to be called. I
you want to go, Please go.

An hon. Member: How long is this
debate to last?

My, Speaker: 1 do not know. 'E’
lO'ch&llmwnt.



already been given here. I have
also sv many instances where the

gency powers, in many cases,
had been misused.

It is not only in the case of love
marriages, but on other occasions also,
some interesting things take place.

the clash with Pakistan took
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or or
anything of that kind.
the DIR, one is
acting in a manner which is prejulli-
cial to the public safety. So,

would not be allowed to act
the jail or outside in anyway against
the public security or ssfety. Apart
fom that, even if it is a case of just
writing or sending a letter, or eceiv-
ing @ letter, if it is against the public
security and national interests, then I
say 1 have had enough of it. The
Home Minister says that the emer-

in any case. I say it is only political
prejudice and vindictiveness, Even
now, when the emergency continues,
I do not know when I will be again
one of the vietims of it; [ am not
afraid of it. (Interruption). 1 would
like to make one request of the Home
Minister. There iz a judgment of the
Supreme Court which is to the effect
that when the emergency ig lifted, all
those who were detained can go to
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The statement of the Home Minis-
1zy continuwing the emergency iz a
death blow to the fundamental rights
Swaranteed by the Constitution, Al-
peady it -has become a grave of ali
the political aspirations of the people
and democracy has become a farce. In
splte of other powers like the Preven-
ive Detention Act and in spite of
having used the emergency powers
for the last 5 years if the Govern-
ment is not able to function, that
Government forfeits the confidence of
the people and “instead of continuing
the emergency, that Government has
to be thrown out.

‘The Supreme Court judgment clear-
ly says what will happen if the cmer-
gency powers are used:

“The tendency 4to ignore the
rule of law s contagious. If our
Parliament which unwittingly
made a void law not only allows
it to remain on the statute-book
but also permits it to be adminia-
tered by the executive, the conta-
gion may spread to the people
and the habit of lawlessness like
other habits dies hard.”

The contagion has spread and if there
are any internal disturbances, it is
because of this attempt to continue
the lawless law. ’

I know whenever the question of
continuing the emergency comes, the
Home Minister used to say, “we must
eonsult the Chief Ministers”. We
used to say, “No; the Chief Ministers
sheuld not be consulted. It is the
Parliament which should decide”™

Shri ¥. B. Chavan: We accepted
Four view,

8hri A. B. Vajpayee: Belatedly.

»

K. Gepalan: But even then
that they must be consuit-
like to know whether
Minjsters were consulted
if #0, how many agreed to

pess
]

ik

1889 (SAKA) Statement on 7650+
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it and how many 4id not. If you force.

the -Chief Ministers to implement ver-

tain things which "they do .not want,.

I do not know what difficulties will

come,

It is said that there is a grave situa-
tion in the country and so emergency
should continue. On the other hand,
[ understand that 8000 Emergency
Commissioned Officers have been
given notice and they have to go.
away in September. If this is done,
what happens to the morale of the
army? The commissioned officers
who were fighting and suffering in
1962 are given notice and they are:
not promised that they will be
absorbed in any other place. Now
the Home Minister says, emergency
must continue,

What I say is, really there is no
emergency as far as the situation inv
the country is concerned, either exter-
nally or internally.

It is said that they want these
powers to be used in some pockets,
to be used here and there. As has:
already been explained, the concept
of emergency is total and nationsl,
the concept of emergency is not ‘that
you can declare emergency here and
not there. You cannot declare a state
of emergency in Chandni Chowk and
say that there is np emergency in the
New Delhi area. How can there be .
emergency only in some pockets and'
not in the whole country? How caw
You say that there i3 emergency in
the border areas only and not in the
whole country? The state of emer-
gency, if it is there, it is for the whole
country. The people of the whale
of India must know that emergency
situations exist in the country. It
must be felt by all the people of India
and not only the people in some areas,
some states or some parts of States.
Therefore, 1o 3ay that because the
Opposition did not allow the Govern-
ment to restrict the emergency to
some areas they have now come for-
ward with the proposal to coatinue
the emergency iz not correct, That
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means the purpose is not national
amergency, the purpose iz something

A point was made here about inter-
nal disturbances, Naxalbari, gheraos
and all those things were mentioned,
There had been emergency in
the <couniry for the last five
years, The Preventive Detention
Act was there, the DIR wus there
and 2ll those powers were there
with the Government. How is it,

‘with all those powers these gheraos,
- Naxalbari trouble, the Naga problem
the Mizo problem and other pro-
dlems could not be solved. Not only
these problems have not been solved.
they are increasing. Sir, the ques-
tion of Naxalbari is not a problem of
interna! disorder. It iz a question of
land. What are gheraos?  Because
the awards are not properly imple-
mented, because the tribunals' deci-
sions are not carried out, the workers
and peasants are desperate. When
there is food shortage in the coun-
iry, You are able to get any amount
©of rice in the black-market. When
people do not get their rations for
two or three days they go and loot
the shops and other places. There-
fore, if you want to continue emer-
gency for this internal disorder, then
you will have to continue emergency
for ever, because as long as you do
not find out the real causes of these
troubles and try to remedy them, as
long as the forces that are creating
unemployment, hoarding, discontent-
ment among the workers etc, are
not checked, this sort of disorder
‘will be there and you will have to
continue the emergency for ever,
‘Same is the case with regard to the
question of China and Pakistan,
China and Pakistan have been there
all these five years. Unleas we take
some steps to solve the problem, we
will have to continue the emergency
till China and Pakistan do not exist.
There is the question of Mizos, Today
we read in the papers that the tribals
<of Tripura are also agitating, Their
1and has been taken away and that

JUNE 28, 1987 smonlm- wéha

is why they are agitating. These
questions will have to be settled,
otherwise the trouble will comtinue
and politico-socio-economic tensiom
will be there. We must find out what
is the cause of this politico-gocio-eco-
nomic tension and take necessary
steps to remove it. If that is not done,
if the border question is not settled
in some way or the other, if the
workers and peasants are not kept
satisfled, you will have to continue
this emergency for ever,

‘1 only want 10 make a request,
Please lif: the emergency. We have
known it for the last five years. If at
any time there is real danger, it can
be revoked. Therefore, 1 request the
Government to lift the emergency or
they must get out. If there is an jota
of shame, self-respect, prestige, love
to the country, love to civil liberties
and fundamental rights guaranteed by
the Constitution, they must know that
there is a limit up to which they can
deprive the people of their rights. - If
they want to deprive them of these
rights for ever, the result will be that
the Government will not be able to
continue, As it has already been
pointed out, using the Emergency
powers and putting persons in jail
will never help and that will not solve
the problem.

Mr. Speaker: Shri Saleem,

There are another six names before
me, Shri Randhir Singh, Shri Amar
Singh Saigal, Shri Barua, Shrl Frank
Anthony, Shri Humayun Kabir and
Shri Prakashvir Shastri. There are
a2 number of other Members also who
want to speak apart the list of names
given to me. If you take two or thres
minutes each, I will be able to accom-
modate these six Members and others
#lso. Shri Saleem,

Shri Shee Narayan: ] want to move
a closure motion. I have the right to
move a closure motion.
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“If the President is satisfied
that a grave emergency exists

whereby the security of India or
of any part of the territory there-
of is threatened, whether by war
or external agression or internal
disturbance, he may, by Procla-
mation, make a declaration to that
effect.”
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Bhri M. ¥, Saleem: 15 to 20 minutes
were given {o the other members, I
should be given at least ten minutes,
I have not spoken even for five minu-

tes. I will take two or three minutes
more,

Shri 8. M. Banerjee: There is Emer-
gency; he should finish {t early.
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Shri Frank Anthony: My substitute
niotion reads thus:

“This House, having considered
the statement on the emergency
made by the Minister of Home
Affairs on the 22nd June, 1987,
is of the opinion that immediate
steps be taken for the deletion or
appropriate amendment of article
358 of the Constitution so tha\
there is not, as at present, the
bhnketwmdonthrouhe:'tsbl

Minister will accept this substitute
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It is generally accepted among
Jurists that an emergency should
wever continue for more than six
months when a country is not actually
at war. That is generzlly accepted by
jurists, so far as the application of
the emergency powers in any demo-
cracy is concerned. And I say this
wi.h great respect because I had some-
thing to do with the framing of the
Constitution, that it was obviously also
the intention of the framers of the
Cons:itution,. We were framing it in
the context of procedures and practicey
in democratic countries. It was ob-
viously their intention that an emer-
gency involving the ouster of the
jurisdiction of the courts, an emer-
gency involving hlanket suspension of
fundamental rights, an emergency in-
volving the conferring of absolute and
extraordinary powers, should never be
indefinitely continued when a country
is not at war. That was clear the
intention of the framers of the Con-
stitution,

There is one matter that Govern-
ment and the Home Minister have ig-
nored. It is a crucial issue. I am glad
that they want to make the emergency
applicable only to certain selected
sensitive areas.

An bon. Member: That is it.

Shri Frank Asthony: That is it, but
it is a complete non gequitur. Unless
you delete article 358 or appropriately
amend it, what would it mean? As-
suming that we accept this, in the
face of article 358, what follows?
Under article 12 of the Constitution,
there is the definition of ‘State’, and
it includes even a municipality. Let
us assume—y shall show later on that
you can do it without

JUNE 28, 1967 Mmmn!wﬁw

to Kashmir. But

plained that in that case the powers
under 358 would be exercised only to
the extent which could be connected

I am aceepting that your amendment
would have involved a suitable am-
endment of 388. Art. 338 in ils pre-
sent form means this—let me state its
application, 358 in its present form
means: you declare & proclamation;
even if you apply it to only ecertain .
selected areas, it means that a muni-
cipality in a far-away place can do
what 1 had alluded to because it falls

. within the purview of the definition

of ‘State’ in art. 12 and it can, there-
fore, take away any person’s trade ar
ch has po relationship
emer-
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o' Is our profession connected askk the Home Minister 10 do it. Look
rith the security of the State? I at art d

aid: ‘Go and ask the Governmant m::t'm“ -tm.m. —
mu:'n‘h:rtlll. can by an

pee dixie takg away What I say is this: You have your
he profession of butchers, teachers, pacElamation of gmergency. You
loctors or any body else, ang sa have its application to certain seloci-

mergency declared. All right Lat
he proclamation go to this extent that
L applies to the whole of India. Then
'ou invoke art. 339. The President
womes in. The President say, ‘under
irt. 359, I suspend fundamental rights
n respect of certain areas'.

You have got 352. You have got the
proclamation. Do not withdraw it.
fou have got 309 under which the
>resident says 'l am suspending fun-
lamental rights only with regard to
he border areas. You have every-
hing in the Constitution today. You
lo not have to do anything else. You
uspend the fundamental rights only
ris-a-vis the sensitive areas.

Then you do not have this situation
which 1 referred to, Only the other
had argued and got out one
Santa Singh on the ground that the
wtion against him under the DLR. was

ed areas. Now under art. 359 you
suspend fundamental rights, if you
like with regard specifically to those
particular selected areas. And you
achieve what you say you want tu
achieve. What outrages my conscien.
ce as a lawyer is this indefinite con-
tinuance of the emergency, this per-
petuation. Three evils are preceipi-
tated. The first is you inure the exe-
cutive to the exercise of extraordinary
powers. ] know several people In
Delhi itself have been released, they
had been wrongly mala fide arrested,
I got them released, but with great
difficulty, because the D.LR. is cpen
10 so much abuse. There s this for-
mation of the habit of the executive
in not only exercising extraordinary
powers, but in abusing those extraor-
dinary powers. What is worse than
that, several members on this side
have made that point, is that you
erase any sense of emergency from
the minds of the people. After all,
this is a vast country, it is not =
country, it is a sub-continent, you are
bound to have perenially some kind
of trouble somewhere, but if you keep
crying unecessarily wolf the whole
time. then when you have the wolf
really at your throat, the people will
not respond., and they will have be-
come cynical.

Worst of all, I say to the Prime
Minister: what kind of image are we
projecting. by virtually perpetuating
this emergency what kind of image
are we projecting internationally? My
friend is right, 1 am a member of (his
International Commission of Jurlsts.
You are projecting the image intar-
nationally of a couniry that js un-
stable, of a country that is in a state



Motion re.

7673

[8hri Frank Anthony]
Minister: think of this. You
want to apply it selectively,

still under the provisions
Cons:itution,

Mr, Deputy-Speaker: Shri Kabir.
Just ten minutes.

Shri Humaryun Kablr: I will not
take more than that, and I will try
only to place my points before the
Home Minister and the House.

1 think first we have to recognise
that neither the Home Minister nor
the Government have made a case for
the continuance of the emergency. My
hon. friend Mr. Yusuf Saleem sald
that the opposition have made no case.
It is for the Government to make a
case for continuing something which
is abnormal.

aé!
§8¢

I think there is positive and nega-
tive evidence before the country and
the House that the emergency at pre-
sent is not needed. The negative evi-
dence is that at the time of the Kash-
mir events in 1953 when Sheikh
Abdulla was arrested and for a long
time after, there was trouble there.
During the whole of that period no

with the matter under the normal laws
of the land.

Similarly, the Naga affair continued

from 1934, and the emergency was
declared only in October, 1962, 8 years

tained without

the last election of 1967 from the
District of Murshidabad had been kept
in jail under the emergency for a long
time. Either his arrest was right or
wrong. If it was right, why was he
given the Congress ticket for contest-
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Naga area and in a major part of
Assam the Armed Forces Special
Powers Act. They have all the powers
they need and therefore the continua-.
tion of the emergency iz completely
without justification.

If you read articles 352 and 380(2)
together, in a sense even today the
Government can declare an emer-
gency in certain parts of the country,
and not the entire country. Article
352 reads: “whereby the security of
India or any part of the territory..”
It is explicitly mentioned there, 359(2)
explicitly mentions that the funda-
mental Rights can be suspended only
_ in certain parts. The constitution
© makers had foreseen this eventuality.
At the same time they made & very
clear distinction between two different
kinds of situations; one is where there

ABADHA B, 1680 (SAKA)

Statement on
Emergency 77

These arguments, e.g., the use of
China or Pakistan should be dis-
counted in normal circumstances, If
this kind of lawlesg legisiation con-
tinues in normal circumstances, it
would be as Mr. Anthony said, like
crying wolf all the time and thus dul-
ling the sense of emergency in this
country.

The Government have the necessary
powers under the Security Act, the
Preventive Detention Act and the
Armed Forces BSpecial Powers Act.
Also under the Constitution, they can
enforce certain restrictions in certawn
parts. Posltive and negative evidence
has during the last fourteen years
proved that these powers are not
necessary to deal with these situations.
On the other hand, even when the
emergency is there, Government can-
not adequately deal with the situstion.
1 have heard the other day the Home
Minister using the words ‘real emer-
gency’, what is the difference between
real and unreal emergency? Have we
had unreal emergency all these years?
Perhaps real emergency was for 3 or
6 months or at the most a year; imme-
diately after the Chinese attack,
maybe there was real emergency for
a shortwhile during the Indo-Pakistan
conflict, For the rest of the period,



7677 Motion re.
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the emergency today. If hon. friends
Opposite will put their hands on thelr
hearts and ask their conscience, 1
think a majority of them will admit
that there is no emergency in the

JUNE 26, 1967 Statement on Pmergency 7678
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country today; and there is no neea
for these emergency powers and these
should be withdrawn as early &s

possible,
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g i 1 ag wear wig fadeft wown
ot feafer & oY a7 Ooft faorry %0 ot
g T I T aw Qe @t
hwret ¥ wwa G g §, wwlt gen
w1 qfteg 2 w1 §, A daw fadefy
wqui %1 gwrwer wor & fad, afes
wT ¥ 42 gu vyl ¥7 ywranr w @R &
ford it aro I QE P ST wyTR AT
et fexfr afc ww WY fme wreft § oY
qg T U9l WOETT WY {¥ WeTT &7
afivere ¥ ¥ fadt wwTe o figwfwwrge
ot w1 e woeTe ot
W W T W W gy, Il
TTETT T ITAX ST T ¥7 dwzwrloy
feafer o fisagrer wrow i ¥ gl

§ol wx ¥ oy fiwfo oy § fr ot
yw for & ame qw dex o failew

wrargw qetfedie S ddw oo
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1 i 3u fdgw W wgi av sqy
AT, T qETCWI X RECE
wfaere g ff ad § e dezandis
feqfir &Y qre aeeTe args & ¥t oy oft
€ ware & wfwsre awre ¥ g
& Wit fs ¥ Tv1C ¥ aol & Wiy
aTaTHY & AT A w

W auag ffiwaga g e
ax g} FaQdY zat #r g @ &
g aq § dre womT ag dw W i §
fe frawr o€ a? % g &Nl ¥ O
5T @ dwzerdn fafa & faiw
savr wr featy aff e, ar qoeiT
qTX @ WA gfyer ¥1 swr A awny,
afewr o WY oW ¥ ¥ AN ¥ WA
o wAgRT O w1 gred  aafera
)

The Minister of Commerse (Bhri

g
g
g
i
|

ABADHA B, 188) (SAKA)

Etatement
on 2680

The Minister of State in the Mini-
try of Educaiion (Bhri Bhagwat Jha
Azzd): Either he should prove it on
he should apologise.

ot afmjes wreddt (wrorm) ¢
IqTETR WEIET, WTTA X7 9 Wy Frely
fewn, 7 #1975 Jrery ¥ gRw # e
g wrrr w97 w fnlr fear, gom
TRy 7

=y vorefyy fg . weR wi wh &
quw  faay s
Mr. Deputy-Speaker. After this ex-
planation, as you cannot substantiate

what you said, in fairness you should
withdraw your statement

ot wi wondhe . ITsTw AERT,
§ @& ¥gar fe wdy ¥ el v wd
gwr feow fog 3 mfi wd fear )
Mr. Deputy-Speaker: You made
mention about his daughter’s mar-
riage. That is not fair, In  fairness,
you should withdraw it.

oft wiei AnYE | IieTE TET,
et ¥ wralt ey w gpwt—N @ A
oF & argen § 1 & @ sy W g
$% von wgr § fw Rl sfier &
wd foar ar falt ot ¥ wd gor—
qg g ¥ e & B v fe wrft ¥
wigeard., . (wwew).  owd
T W o oA g

oft fdtw Foy:  FIww sERw,
"% I &% o fxar §, wnfge b 3w
& wrk aewrk g 1 & wTeed) gonaw
g § o s qw e W o few
w1 )

Shri ¥. B. Chavan: Sjr, for nearly
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(Shri ¥. B. Chavan]

with a statement [ made on 18th
March, 1987. In order to remind the
House what exact'y was the commit-
ment made at that time, T would llke
to read a portion of it:

“The Proclamation of Emer-
gency which was made in the
wake of the Chinese aggression
has been reviewed. In actual prac-
tice, the Government has al-
ready restricted the exercise of
emergency powers to certain
sreas only.

Now comes ‘he mont
part—

operative

“It is their intention to seek
constitutional authority to termi-
nate with effect from 1st July, 1887
the state of emergency in all parts
of the countrv except where ah-
normal conditions still persist.”

Some hon. members have siressed
and some opposition
members have been divided on  it.
The scheme of emergency now in-
corporated in the Constitution is based
on articles 352, 353, 358 angd 359 of
the Constitution. The conecept of
emergency is total ang na‘ional in
Its scope, as Mr. Gopalan said. That is
the present constitutional position.
There is no doubt about that. But in

JUNE 36, 1967 Statement on Emergency 7683

with this proposition that i they
agreed instead of having total emaer-
gency—ig there iz total emergency
there shauld be to!al emergency—
there should be a provision in the
Constitution that if the emergency
exists only in parts of the country
there should be alsg pariial emer-
gency and therefore we can amend
the Constitution 80 as to vary the
proclamation of emergency which is
in existence now so that emergency
can be applied only to certain parts
of the country. This is the basic
thing. On 18th March T did not say
that we would completely revoke
the proclamation of emergency. 1
said that our intention was to seak
constitu‘ional authority to apply the
emergency to only certain parts of
the country. Today the emergency s
indivisible, total and mational. Even
thic< is g fact. It is not a ques‘ion of
merely sentiments. Certainly T en-
dorse all their sentiments as far 2as
fundamental rights are econcerned.
but T cannot share their conclusions

T do mot agree with their analysia
of the present conditions In certain
parts of the country. What is our
asseasment of the conditions that exist
in those par‘s of the country? That
is, really speakina. the basic point in
this whole controversy. The consti-
tutional asoects can be congidered
later. T will consider the su
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characier of the problem changes
when external powers take interest,
take a hand in these affairs and un-
dertake operations of subversion with
the help of these elements. Then the
entire picture changes, the entire con-
text changes. When in the Mizo Hills,
in Nagaland, in NEFA, in parts of
Assam angd other parts of the country
inciuding Jammu and Kashmir, Pak-
istan and China, individually and
jointly, take interest in subversive
activities, a different picture emerges.
1 am told, before we started discuss-
ing this subject, the House was
considering the Demands for Grants
relating to the Ministry o¢ Defence.
At that tsme hon. Members must
have put up another theory, that
there is danger to the security of the
country and all that., The collusion
of Pakistan and China is something
we cannot afford to ignore. That is a
reality. Whien that collusion ls making

ABADHA 8, 1839 (SARA)

Statement on 7684
Emergency

8hri Y. B. Chavan: That is a dif-
ferent thing altogether. You can hurl
tong of abuses and we will take them
That is a separate matier. You can
certainly eriticise the Government for
that. I am not arguing tha* point,

My major point today is that these
wew factors v-ake the pitture of
Nagaland, Mizp land, Jammu and
Kashmir, completely a different pic-
ture, It ia not a question of merely
internal trouble. We are, certainly,
capubie erough to face the internal
trouble, not only in this part of the
areg but In the rest of the parts of
“eomtrry. That is why I Thave
given an assurance that Emergency
powers will not be used in the rest
of the country except in the border
areas. That assurance stands. J know
wmebody will ask: How are you
going to stand by those assurances? 1
cannot amend the Defence of India

Shri Frank Antheny: Fundamental
rights will be suspended.

Shri Y. B. Chavan: I am coming to
that, I cannot help it. I wanted to
come to you for amendment of the
Constitution for that purpose and I
was not given that authority. What
can T do? The constitutional scheme
of Emergency today, as It stands to-
day, is that once you proclaim Emer-
gency, the suspension of article 19
is total. T hope the constitutional ex-
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Shri Y. B, Chavam: | know that
That is the difficulty. That Is why 1
say, I am prepared to have it consider-
od again, in consultation with the eon-
stitutional experts, whether I can do
anything by issuing a Presidential
Order under article 358, 1 am prepar-
ed to consider tha*

Our intention is not to encroach upon
‘he fundamental rights of the people.
I certainly endorse every word said
about the sanctity of the fundamental
rights. But, at the same time, we
cannot be bling to certain dangers to
the nationa! security which exist.
That is a reality. What is the answer
for that?

Shri 5. A. Dange: I ask you: Is
Emergency an answer to that
problem?

Shri ¥. B, Chavan: Emergency in
the sanse, that, if these things really be-
come difficult, you must have powers
to deal with them. I can assure the
hon. Members that it is not a very
pleasant job for me to defend this.
I can tell you, on my behslf and on
behalf of every Member on this tide
of the House, we dg not consider it a
pleasant duty to defend

JUNE 36, 1067 Statemens on Emergency 9636
lakes

pect of it They have not said any-
thing about it.

Shri 8, A. Dange: Liberaty the
people.

Shri ¥. B. Chavan: This is how it
comes off,

Shri 8. A, Dange: That means, you
remove Emergency.

sart ¥, B, Chavan: They take peo- .
ples fighting for the cause of their
sovereignty, for the separation from
the Indian Constitution, as a lbera-
tion of the people.

An hon, Member: Not that

Shri ¥. B. Chavan: If that is not so
1 am glad....

Shri 8. A. Dange: To begin with
the Naga problem wag not like that
You know it.

Shri ¥, B. Chavan: In the case ol
Nagaland, your golution was tg giwe
them an autonomous State.

solved. You are forgetting one thing
You may criticise for that delay bu!
now the fact stands that
Statehood Is accepted;



—

T -

Motion re.

7687~

19 hrs.

Shri Y. B. Chavan: I have given him
the clarification, the answer.
That ig tne answer. That is being
done and if still the problem is
not solved, it is not because of the
people of Nagaland but it is bzcause
somebody is trying to instigate ihem.
It is the third hand that makes the
whole thing very sinister and it is
this sinister part of it that we have
to fight and that is exactly why we
want the emergency power, This ;s
my case. I have repeated the same
thing. There js nothing much to say
My hasic case is based on the politi-
cal aspect. But at the same time we
do not say that we want this power
indefiniely. As I have said, we are
ourselves very conscious of 1ihis
problem—the entire Government, The
Prime Minister has been very conscious

. of this positien for the last year and
a half and whenever occasions came

for discussing this matter, she has
been very much sensitive about the
question of Emergency. But when it
is a question of academic like or dis-
ilke and a real danger to the national
security, ¥ou have to take hard deci-
stons, dutiful decisions and this is gne
of those decisions. I hope the House
will accept it.

Shri Thirumala Rao (Kakinada):
May I make a request....

Mr. Deputy-Speaker: No questions
please. He has a right to reply. He
may finish in three or four minuies.

Shri Hem Barna: The hon. Home
Minister has advanced certain argu-
ments in favour of perpetuating the
Emergency in this country but he has
not dealt with certain vital points.
The vital points, I would say, relate
to th2 suspension of fundamental
rights guaranteed to us under the
Constitution.

Now the existence of China and
Pakistan is a historical fact and
Pakistan and China might be inimical
to us for years together. Sinece 1the
existence of Pakistan and China is a
historical fact and since they are gning
to be intransigent for a longey period,
does he propose to continue the Emer-

ASADHA 5, 1889 (SAKA)

Statement on 7688
Emergency

gency till such time when they be-.

come friendly to us once again, which

is not possible?

Shri Y. B. Chavan: I have already
said that our idea is not to continue it
indefinitely. We are going to review
the whole position sometima in
November or December.

Shri Thirumala Rao: I request you
to give me just one minute. The res-
ponsible leaders of the uppis G
have levelled a charge against \he Geo -
ernment that the Emergency
continued by the Cungress i'arly tc
perpetuate itself in pewer. The Cou-
gress Party depends on iis demucratic
stirength. I hope the Home Minisizs
will reply to this argument of the op-
position.

Shri Y. B. Chavan: I have already
answered.

P a
3 ooc1ng

Snri Hem Barua: The suspension of
the fundamental rights because of the
imposition of the continuation  of
Emergency is a very disgusting mat-
ter. It is said that there is posture
of hostility, poised by China against
us. I agree in that but at the same
time I say that this Emergency "is not
the answer to the posture of hoslility
posed by China. I have been saying
times without number: that- we mast
build up our ‘economic and-:military
strength to face the challenge that is.
poised against us by China, as also
by Pakistan. In this connection;”. I
would say another thing. Let not this
Government depend on the so-called
umbrella to be assured either-by the
United States or the USSR. This, I
say, becausge of our experiences in the
recent West Asian conflict. What hap-
pened in that conflict? President
Nasser depended too much on the help
of Soviet Russia, but that help ultima-
tely did not come; even China assured
him that China woulg b2 ready to help
the U.A.R. provided Soviet Russia does
not help her. But during the cen-
flict, what happened. China tried to
ancourage President Nasser  with
Mao’s thoughts. For all ailments,
China has only ane m&ntram, namely
Mao’s thougnts. President Nasser might
‘or might not defend his socialism with

-



The substitute motion No. 2 was
put and negatived,

Mr. Deputy-Speaker: I ghall now

put substitute motion No. 4 by Shri
Madhu Limaye to the wote of the
House,

Shri Madbu Limaye: Please read i,

That for the original moti
following be substituted, nemely.—

:
!
]

Affaira on
the 22nd June, 1967, recommends to
the Government of India:

further, since the normal laws of
the land clothe the Government with
enough powers to enable it ¢ deal
with any situation that might arise,
the state of emergency be terminated
forthwith.” (4)

The motion wos negatived,

Mr. Deputy-Speaker: I ahall now
put substitute motion No, 8 by Shril
Surendranath Dwivedy to vote.

The substitute motion No. § was
put ond negatived.

Mr. Deputy-Speaker: I shall now
put Shri Humayun Kabir’s gubstitute
motion, namely substitute motion
No. 8 to vote,

The substitute motion No. 6 was put
and negatived.
19:08 hrs,

The Lok Sabha then adjourned #ll
Eleven of the Clock on Tuesday June
27 1987 jAsatha 6, 1830 (Scka).
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